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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.  269 of 2023 

IN THE MATTER OF: 

Munish Son of Amar Singh    …Applicant 

versus 

Haryana State Pollution Control Board & Ors.  ...Respondents 

REPLY/OBJECTION ON BEHALF OF RESPONDENT NO.6-M/S 

ULTIMATE GROUP TO THE ORIGINAL APPLICATION NO. 269 

OF 2023 FILED BY APPLICANT MUNISH SON OF AMAR SINGH 

AND REPORT DATED 20.07.2023 & 27.10.2023 SUBMITTED BY 

THE HARYANA STATE POLLUTION CONTROL BOARD.  

MOST RESPECTFULLY SHOWETH: 

1. That the answering Respondent have gone through the contents of

the captioned Original Application and Committee’s Report dated

20.07.2023 & 27.10.2023 and have understood the same and

submitting reply/objections to the same by way of the present reply.

2. That the answering Respondent do not admit the correctness of the

statements made in the Original Application Reports and in general,

deny each and every content made therein, save and expect which

are borne out of the record and specially admitted by answering

Respondent hereinafter.

3. The Answering Respondent deny and dispute every averment and

contention of the Original Application as if specifically traversed

and denied and anything not specifically denied by the Answering

Respondent should not be deemed to be admitted and the

Answering Respondent further dispute and deny anything stated in
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the Original Application which is contrary to or inconsistent with 

the present reply. 

4. That the Project Proponent-M/s. Ultimate Group (“Respondent

No.6”/ “answering Respondent”) had obtained the mining contract

for extraction of sand comprising an area of 35 hectares (23.60

hectares in Yamuna River bed and 11.40 hectares in outside the

river bed), Gyaspur Rasulpur sand unit, at Tehsil Gannaur, District

– Sonipat, Haryana.

PRELIMINARY SUBMISSION 

5. At the outset, it is submitted that the notice was issued to the

answering Respondent at a belated stage vide order dated

01.11.2023 and the answering Respondent appeared on 16.01.2024.

However before, the said orders, the matter was heard and two

reports dated 20.07.2023 & 27.10.2023 were filed before this

Hon’ble Tribunal and this Hon’ble Tribunal while relying on the

said reports issued directions vide order 21.07.2023 to HSPCB

without affording an opportunity of hearing to the answering

Respondent.

6. It is submitted that the Original Applicant/Munish has not

approached this Hon’ble Tribunal with clean hands and has mislead

this Hon’ble Tribunal by giving wrong, false, and fabricated facts

so as to give a picture that the answering Respondent is responsible

for the illegal mining.

7. It is most respectfully submitted that the Applicant herein has no

Locus Standi to file the present application and the same ought not

to be entertained by this Hon’ble Tribunal. The application can be

filed only by the persons stated under Section 18(2) of the Act of

2010. The Applicant is not an “aggrieved person” whose rights have

been directly affected. The Applicant has not shown in its Original
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Application as to how he is entitled to claim the relief and how he 

is an interested party. According to the Applicant herein, he is 

interested in one particular mining of the answering Respondent in 

State of Haryana which would not enable him to file the present 

Application by expanding the scope of the Doctrine of Locus 

Standi. Thus, the present Application is not maintainable ought to 

have been dismissed at the threshold on the issue of maintainability. 

8. At this juncture, it is pertinent to note that the Applicant herein 

belongs to Uttar Pradesh and has raised the grievance regarding the 

mining activities of the answering Respondent who is established 

in the State of Haryana. Thus, as mentioned herein above, the 

Applicant does not have locus to approach this Hon’ble Tribunal as 

the Applicant neither resides in the area in question nor an 

Environmentalist.  

9.  It is further submitted that the supporting affidavit filed along with 

the Original Application does not speak about the Annexures 

annexed along with the present Original Application which is 

improper and inadmissible in the eye of law. Hence, the annexures 

cannot be relied upon by this Hon’ble Tribunal as none of the 

annexures are sworn upon by the Applicant on Affidavit. Thus, the 

present Application ought not to have proceeded ahead and 

annexures may not have been relied by this Hon’ble Tribunal while 

passing the order dated 17.04.2023. 

10.  It is submitted that the present Application is not maintainable as 

instant Original Application is a projected litigation and is filed with 

an ulterior motive to save the illegal minor of the State of Uttar 

Pradesh who are involved in the illegal mining activities in the State 

of Haryana and the answering Respondent have been made a scape 
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goat so as to give finality to issue of illegal mining being done in 

the nearby area of answering Respondent.   

11. It is further submitted here that Respondent No.6 had a valid lease

deed, Environmental Clearance, Consent to Operate and all the

requisite permissions which are required for the mining activities.

At this juncture, it is important to mention here that answering

Respondent was not carrying out the mining activities after the

expiry of the Consent to Operate. It is only the already mines

mineral which was stocked by the answering Respondent before the

expiration of the Consent-to Operate was being transported after the

expiry of the Consent to Operate. However, the answering

Respondent was continuously applying for CTO again and again

after curing the defects but the said got refused on various occasions

i.e. 21.08.2022, 17.11.2022 and 26.12.2022. In fact on 03.04.2023,

the six monthly compliance report of Environmental Clearance 

dated 31.03.2023 was submitted to HSPCB and SEIAA to show the 

compliance of deficiencies. 

A copy of the receipt of six-monthly compliance report of 

Environmental Clearance dated 31.03.2023 submitted to HSPCB 

and SEIAA on 31.04.2023 is annexed herewith and marked 

ANNEXURE R-1(Colly).  

12. It is submitted here that the Demand Notice dated - 25.08.2023

issued by the Mining Officer, Department of Mines and Geology

Recovery of Rs. 24,48,71,800/- has been challenged by way of the

Appeal before Director, Mines Haryana which is pending

adjudication.

A copy of the Appeal challenging the Demand Notice dated -

25.08.2023 of Recovery of Rs. 24,48,71,800/- before Director,
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Mines Haryana is annexed herewith and marked ANNEXURE R-

2. 

13. It is submitted here that there is no date has been mentioned in the

News Paper and there is no clarity hence, the said Annexure (i.e.

Annexure-2) cannot be relied upon.  Moreover, the said news is a

projected one and the answering Respondent denies the content of

the said Article.

14. At this juncture, it is pertinent to note that there is allegation of

illegal mining beyond the area granted to the answering Respondent

which is completely bald as the answering Respondent has been

made a scape goat. The issue of said illegal mining was also raised

by the answering Respondent time to time orally to the concerned

departments but due to no action by the said department, the

answering Respondent submitted a written compliant on

16.05.2022 to the Mining Officer, Sonipat, Haryana regarding

illegal mining carried out by the anti-social element in the vicinity

or surroundings of the mining lease area of the answering

Respondent. It was also mentioned in the complaint that illegal

mining led to revenue loss to the State Government hence kindly

take action against anti-social elements who are involved in the

illegal Mining in the vicinity or surroundings of the mining lease

area of the answering Respondent. However, no action was taken

against them and due to the said compliant, the present project

application is being preferred by the Applicant herein.

A copy of complaint dated 16.05.2022 made to the Mining Officer,

Sonepat, Haryana by Respondent No.6 is annexed herewith and

marked as ANNEXURE R-3.

15. It is submitted that the FIR which has been annexed by the

Applicant is also baseless as neither the name of the Project
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Proponent is mentioned nor there is any allegation on the 

representative of the answering Respondent’s firm. Hence the said 

FIR has been annexed to mislead this Hon’ble Tribunal. 

BRIEF FACTUAL BACKGROUND: 

16. That on 19.05.2015, an Auction Notice bearing No.

DMG/HY/Auction/SNP/2015/1653 dated 19.03.2015 was issued

by the Department of Mines and Geology, Government of Haryana

for the mining of Sand minor mineral mines/quarries of "Gyaspur-

Rasulpur Sand Unit" having total area of 35.00 hectares in the

district Sonipat, Haryana.

17. That on 16.04.2015 an Auction was held wherein the Answering

Respondent offered the highest bid of Rs. 6,13,25,000/- (Rs. Six

Crores thirteen lakhs twenty-five thousand only] per annum, against

the Reserve Price of Rs. 6,08,00,000/- per annum, for obtaining the

Mining Contract of Minor Mineral Mines namely 'Gyaspur-

Rasulpur Sand Unit' having the total area of 35.00 hectares.

18. That on 21.04.2015 a Letter of Acceptance of highest bid with

respect to the mining of Sand minor mineral mines/quarries of

"Gyaspur-Rasulpur Sand Unit" having total area of 35.00 hectares

in the district Sonipat, Haryana was issued to the Answering

Respondent-M/S ULTIMATE GROUP by the the Department of

Mines and Geology, Government of Haryana.

A copy of Letter of Acceptance dated 21.04.2015 issued to the

Answering Respondent-M/S ULTIMATE GROUP by the the

Department of Mines and Geology, Government of Haryana is

annexed herewith and marked as ANNEXURE R-4.

19. Thereafter Answering Respondent applied for the Environmental

Clearance from the STATE ENVIRONMENT IMPACT
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ASSESSMENT AUTHORITY HARYANA (herein referred as 

SEIAA, Haryana). 

20. That on 27.06.2016 SEIAA, Haryana granted Environmental

Clearance bearing No. SEIAA/HR/2016/470 to the Answering

Respondent for the proposed Mining of Sand for the Period of five

years.

A copy the Environmental Clearance dated 27.06.2016 bearing No.

SEIAA/HR/2016/470 is annexed herewith and marked as

ANNEXURE R-5.

21. That on 29.04.2015 Ministry of Environment, Forest and Climate

Change, Government of India issued a notification which notified

that the words five years in the case of all other projects and

activities shall be substituted by the word seven years in the case of

all other projects and activities”.  At this juncture it is important to

reproduce here relevant paras of the notification.

S.O. 1141(E).—In exercise of the powers conferred by sub-

section (1) and clause (v) of sub-section (2) of Section 3 of the 

Environment (Protection) Act, 1986(29 of 1986) read with sub-

rule(4) of rule 5 of the Environment(Protection) Rules, 1986, 

the Central Government hereby makes the following further 

amendments to the notification of the Government of India , in 

the erstwhile Ministry of Environment and Forests number S.O. 

1533(E), dated the 14th September, 2006 after having dispensed 

with the requirement of notice under clause(a) of sub-rule(3) of 

rule 5 of the said rule, in public interest, namely:— 

.......(ii) in paragraph (i) as so numbered, - 
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(a) for, the words “and five years in the case of all other projects

and activities”, the words “and seven years in the case of all 

other projects and activities” shall be substituted; 

A copy of the notification dated 29.04.2015 issued Ministry of 

Environment, Forest and Climate Change, Government of India is 

annexed herewith and marked as ANNEXURE R-6. 

22. That thereafter Haryana State Pollution Control Board by

considering the letter of Project Proponent-M/s. Ultimate Group,

vide letter dated 05.01.2022 granted Consent to Operate to the

Project Proponent M/s. Ultimate Group, subject to certain Terms

and conditions, Period from 05.01.2022 to 30.09.2022 for mining

of minerals in the above-mentioned leased area. Pursuant to the

same, the mining was started from February, 2022 onwards.

A copy of Consent-to-Operate, dated 05.01.2022, granted to

answering Respondent is annexed herewith and marked as

ANNEXURE R-7.

23. It is submitted that answering Respondent from time to time applied

for the Consent to Operate which was refused by the Regional

Officer, Sonipat, HSPCB 21.08.2022, 17.11.2022 and 26.12.2022.

However, after the refusal and when the valid CTO.

24. It is submitted that the Mining was going within the permissible

limit and depth in accordance with the rules and regulations.

REPLY ON MERIT TO THE ORIGINAL APPLICATION 

Reply to the facts in brief: 

25. That the contents of the Para no.1 of the facts in brief of the Original

Application bearing No. 269/2023 are matter of record, need strong

proof and hence need no reply.
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26. That the contents of the Para no.2 of the facts in brief of the Original

Application bearing No. 269/2023 are matter of record and hence

need no reply.

27. That the contents of the Para no.3 of the facts in brief of the Original

Application bearing No. 269/2023 are a matter concerned with

religious faith & belief and has no relation with environmental

issues and hence need no reply.

28. That the contents of the Para no.4 of the facts in brief of the Original

Application bearing No. 269/2023 are ambiguous, false and denied.

That the contents of this para do not make any specific allegation

against the answering Respondent and hence need no reply.

29. That the contents of the Para no.5 of the facts in brief of the Original

Application bearing No. 269/2023 are concerned with, to some

extent, personal interest and more particularly concerned with

religious faith. That the jurisdictional issues with respect to

religious faith does not lies before this Hon’ble Tribunal.

30. That the contents of the Para no.6 of the facts in brief of the Original

Application bearing No. 269/2023 are admitted to the extent that a

closer order was issued on 16.03.2023. But it is denied that

Respondent No.6 was involved in illegal mining. That the

Respondent No.6 had valid lease deed, Environmental Clearance,

Consent to Operate and all the requisite permissions which are

required for the mining activities. As narrated in the preceding

paragraphs, the answering Respondent was only removing the stock

after the expiration of the CTO.

31. That the contents of the Para no.7 of the Facts in brief of the

Original Application bearing No. 269/2023 are ambiguous, false

and doctored and vehemently denied. It is clarified here that no

illegal mining was being carried out by the Respondent No.6 after
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the expiry of Consent to Operate. That the Respondent No.6 only 

took out the minerals which was left over at the mining lease area. 

32. That the contents of the Para no.8 of the Facts in brief of the

Original Application bearing No. 269/2023 are matter of record.

33. That the contents of the Para no.9 of the Facts in brief of the

Original Application bearing No. 269/2023 are admitted to the

extent that Regional Officer, Sonipat, HSPCB, on 21.08.2022,

refused to give Consent to Operate (CTO) to M/s. Ultimate Group/

respondent no. 6. But it is vehemently denied that there was

violation of the provisions of the Water (Prevention and Control of

Pollution) Act, 197 4 and Air ((Prevention and Control of Pollution)

Act, 1981. The answering Respondent keep on trying to clear the

deficiencies being point out by the HSPCB and recently, vide letter

dated 31.03.2023, the answering Respondent submitted the six

monthly compliance report to the HSPCB and SEIAA.

34. That the contents of the Para no.10 of the Facts in brief of the

Original Application bearing No. 269/2023 are admitted to the

extent that Regional Officer, Sonipat, HSPCB, on 17.11.2022,

refused to give Consent to Operate (CTO) to M/s. Ultimate Group/

respondent no. 6. But it is vehemently denied that there was

violation of the provisions of the Water (Prevention and Control of

Pollution) Act, 1974 and Air (Prevention and Control of Pollution)

Act, 1981.

35. That the contents of the Para no.11 of the facts in brief of the

Original Application is denied. It is submitted that the due to

various civil disputes, the mining operation was not in continuous

operation but have worked only after the grant of Consent-to-

Operate.
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36. That the contents of the Para no.12 of the Facts in brief of the

Original Application are admitted to the extent that Regional

Officer, Sonipat, HSPCB, on 26.12.2022, refused to give Consent

to Operate (CTO) to M/s. Ultimate Group/ respondent no. 6. But it

is vehemently denied that there was violation of the provisions of

the Water (Prevention and Control of Pollution) Act, 1974 and Air

(Prevention and Control of Pollution) Act, 1981. It is submitted that

few deficiencies which were pointed out by the HSPCB were being

rectified and in fact on 03.04.2023 also six monthly compliance

report was submitted to HSPCB and SEIAA.

37. That the contents of the Para no.13 and 14 of the Facts in brief of

the Original Application bearing No. 269/2023 are matter of record

and hence need no reply.

38. That the contents of the Para no.15 of the Facts in brief of the

Original Application bearing No. 269/2023 are admitted to the

extent that on dated 16.03.2023 closure order was issued by the

Chairman, HSPCB and on dated 17.03.2023 compliance of closure

order was sent to the Chairman, HSPCB, Panchkula alongwith

compliance report of the closure order. But it is vehemently denied

that despite closure order and compliance report, the Respondent

no. 6 was operating the unit at sand minor quarries of Gyaspur-

Rasulpur, sand unit, Gannaur, Sonipat.

39. That the contents of the Para no.16 of the Facts in brief of the

Original Application bearing No. 269/2023 are matter of record and

hence need no reply.

40. That the contents of the Para no.17 of the Facts in brief of the

Original Application bearing No. 269/2023 are not related to

Respondent no.6 hence need no reply.
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41. That the contents of the Para no.18 of the Facts in brief of the

Original Application bearing No. 269/2023 repetition of the above

averment and hence need no reply.

REPLY TO THE GROUNDS: 

42. That the answering Respondent denies each & every ground raised

in the instant Original Application as the same has been answered

in the present reply in the preceding paragraphs hence there is no

requirement of specific/categorical reply of each ground

Reply to the Action taken report dated 20.07.2023 and 27.10.2023 

by the Haryana State Pollution Control Board 

43. That the Preliminary Submission and reply to the Original

Application bearing No. 269/2023 may treated as the part and parcel

of reply to the Action taken report dated 20.07.2023 by the Haryana

State Pollution Control Board.

44. That the Action taken report dated 20.07.2023 submitted by the

Haryana State Pollution Control Board is not properly prepared.

That the Respondent No.6 has valid lease deed, Environmental

Clearance, Consent to Operate and all the requisite permissions

which are required for the mining activities.  The answering

Respondent was not carrying out the mining activities after the

expiry of the Consent to Operate, it is only the stock which was

being removed. However, the answering Respondent was

continuously applying for CTO again and again after curing the

deficiencies but the said got refused on various occasions i.e.

21.08.2022, 17.11.2022 and 26.12.2022.  In fact on 03.04.2023, the

six monthly compliance report of Environmental Clearance dated

12136



31.03.2023 was submitted to HSPCB and SEIAA to show the 

compliance of deficiencies. 

45. It is submitted here that the Demand Notice dated - 25.08.2023

issued by the Mining Officer, Department of Mines and Geology

Recovery of Rs. 24,48,71,800/- has been challenged by way of the

Appeal before Director, Mines Haryana which is pending

adjudication.

46. It is pertinent to note that there is allegation of illegal mining

beyond the area granted to the answering Respondent is completely

bald as the answering Respondent has been made a scape goat. The

issue of said illegal mining was also raised by the answering

Respondent time to time orally to the concerned departments but

due to no action by the said department, the answering Respondent

submitted a written compliant on 16.05.2022 to the Mining Officer,

Sonipat, Haryana regarding illegal mining carried out by the anti-

social element in the vicinity or surroundings of the mining lease

area of the answering Respondent. It was also mentioned in the

complaint that illegal mining led to revenue loss to the State

Government hence kindly take action against anti-social elements

who are involved in the illegal Mining in the vicinity or

surroundings of the mining lease area of the answering Respondent.

However, no action was taken against them and due to the said

compliant, the present project application is being preferred by the

Applicant herein.

47. That in view of the above facts and circumstances of the case and

the answering Respondent has a good case on merits and the

Original Applicant has made bald allegation and the answering

Respondent have been saddled with the huge cost by the committee

without ascertaining the fact that whether the answering
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Respondent is involved in the illegal mining in the surrounding 

areas or not. It is humbly requested that an independent 

committee/agency may be appointed by this Hon’ble Tribunal to 

bring out the true facts before this Hon’ble Tribunal. 

48. Therefore, the present Original Application may be disposed of in

accordance with law.

49. That the supporting Affidavit is being filed along with this Reply.

FILED BY 

THROUGH  

SAURABH RAJPAL 

(ADVOCATE FOR RESPONDENT NO.6) 

OFFICE:-D-206, 2ND FLOOR, 

LAJPAT NAGAR I, 

NEW DELHI-110024 

MOB: -9971792885 

E-MAIL: -advocatesaurabhrajpal@gmail.com

PLACE – NEW DELHI 

DATE -    22.05.2024 
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, 
NEW DELHI 

Original Application No. 269/2023 

IN THE MATTER OF: 
MUNISH         … APPLICANT 

VERSUS 
HARYANA STATE POLLUTION CONTROL  
BOARD & ORS.     …RESPONDENTS 

AFFIDAVIT 

I, Ishwar Sharma, S/o Shiv Kumar, Aged About 49 Years, R/o. House No. 94 Badodh 

(60), Bhuslana Kalan, Jind Haryana-126112 do hereby solemnly affirm and 
declare as under: 

1. That I am the Respondent no.6 in the instant Reply, I am well
conversant with the facts and circumstances of the case and thus
competent to swear this affidavit.

2. That the accompanying reply have been drafted under my instructions,

which I have read and understood. I further state that the averments
made therein are true and correct to my knowledge and belief.

3. That the Annexures filed along with the reply are true copy of their
respective originals.

DEPONENT 

VERIFICATION 

Verified at ___________, Haryana on this     day of May 2024 that 
the contents of my aforesaid affidavit are true and correct to my 
knowledge and belief. No part of it is false nor anything material has 

been concealed therefrom. 

DEPONENT 
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ANNEXURE R-1

16
ULTIMATE GROUP 

I• 

N'/l4'tlUOr. 
M uy of Cnv o--rvnrnt & fc>rHt & cc 

,or ttwm R.,1onial Ot• ~ 

:,HIOI 31 0. • · • n "' rg 

CNndt£,,1,h 

SUb1ect SUbm1«ion of~• Monthly Compliance ~•port of <tlpulatcd c:ond1tlons of Envoronmtntal 

Oearance for m,nina of ~nd (Minor Minerals) In revenue village of Gaya,pur-Ra•ulpur havlna \ea,e 

~•e• of 3S hectares of M/• Ult,m~te Group, SCO 2&3. ~n,,<t Road.Near Hood• Park, Mugal Kanai, 

Karnal. ( Penod End,na 31" March, 20231 

RefNence It Sri \A I \Rf.?016-470 doled 27.06.2011> 

Ix, r Si 

In -~ord.n.:c , ... th tcnn< ofFn"ronmcntal Ctc.orancc vrde letter no. SflAA'HR/20161470 ~ 

27 0·,.2016. "c arc, ,ubm111mp here ,..,th six monthly cumplianee repon., of <tiputatcd conditions (( 

, 111-C,cncral Con,1,uon) ol """ronmcntal clearance aloog v.1th laboratory analysis results. 

\\ c I I) assure )OU that'"' ... ,n compl) ... ,th all coodit1oru. as specified in the l;nvironmcntal 

Clc.iroocc s,anttd to ...,._ 

f o'r Ullim11e (,roup 

Autboriztd Signatory 

1.-m •1 &:. Contxt ~o. 

< C S1a1c I n, 1ronmcn1 Impact A~~~mcnt Authont} {SEIAA),B.1) No.55 -58. l'aryatan Bhawan., 

\c'1or·, Panchkula (llar)ana) 

Ille Member S«rcwy, Haryana SL,tc Polluuon Control Board (l lSPCB), Scctor-6, Panchkula 

\tini,uy offnvironment & Forest t. Chmate Change (IA 01nsion), Indira Paryavarun Bhav.'al\, Jo 

llal!h Se" Delhi 

I oclos. 1.-i: Si, \tonthl) Compliance Rcpon 
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17

ULTIMATE. GROUP 
s.O - GAYASPUR·RAS.UU'UR SAND UNfl', THE•GANNOUR 

OISTRICT- 50NIPAT,HI\RYANA-13110l 
OFFICE . SC0-2&3, NEAR HOO0A PARK, MUGAl CANAL, !CARNAL 

ro, 

The AdviS!>r, 
Ministry of environment & forest & CC 
Northern Reglonal Office, 
Sector-31, Oakhshin Ntarg 
Chandigarh 

Dated: 31" March, 2023 

Subject: Submission of Six Monthly Compllance Report of stipulated conditions of Environmental 
Clearance for mlnlng.of sand (Minor Minerals) In revenue village of Gayaspur-Rasulpur having lease 
area of 35 hect¥es ofM/s Ultimate Group, SCO 2&3, Service Road,Near Hooda Park, Mugal !(anal, 
Kamal, ( Period - Ending 31-" March, 2023) 

Refeience: EC - SEl,WHR/2016/470 dated 27.06.2016 

lk.lr Sir. 

In accordance wirh terms of Environmental Clearance v1de lellerno. SE(AA/lIRJ2O16/470 dated 
27.06.2016. we are submirting here with six monthly compliance repons of stipulated-conditions (( 
viii-Oen~ral Condirion) of environmonral clelll'8nce along with laboratory analysis results. 

\Ve fully assure you that we will comply with all conditio~s as specified in the Eovironmei;itnl 
Clearance granted ro us. 

F'or Ultimati, Group 

Authorized Signotory 

Name : 

Designation 

E-mail & Contacr No. 

CC: Srare finvironmen1 lmpacr Assessment Aurh()riry (SEIAA).Bay No.55 -58, Parya1an Bhnwan, 
Sector-2, Panchkula (Hqryana) 

The Member Secreuuy, Haryano Smtc Pollution Cqnuol Board (HS PCB), Seotor-6, Panchkula 

Mm,~rry ofEnvironmenr & Forcsr & Climare Change (IA Oivision), lndirn Paryavuran Boownn Jor 

~~w~ -~P=~ ' 
1:nclosurc : Si)( Monthly Compliance Report , 

;-1 ~/~ cor\\fol eoard 
Hllr,'ana S i;{, t>oi ~ o;ancl'I\\UIII 

C-11, Sfilc\ot ' 
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ANNEXURE R-2

18BEFORE DIRECTOR, MINES & GEOLOGY DEPARTMENT 
HARYANA, 30 BAYS BUILDING, ~IECTOR-17, , 

CHANDIGARH 

M.A. No. of 2023 
IN 

Appeal No. of2023 

M/ s Ultimate Group ... Appellant 

Versus 

The Mining Officer, Department of Mines & Geology, Sonipat 
... Respondent 

Application for staying the operation of 

impugned Show Cause and Demand 

Notice dated 25.08.2023 issued by 

Respondent. 

Respectfully Showeth:-

1. That the accompanying appeal is bei1'1g filed before this 

Hon'ble Court. The grounds taken therein may kindly be read as 

a part of this application. 

2. That the applicant-appellant has a prima facie case in its 

favour. 

3. That the balance of convenience is also in favour of the 

a ppl ica nt-a ppel la nt. 

4. That an irreparable loss and injury would be caused to the 

applicant-appellant if the operation of the impugned Show Cause 

d Notice dated 25.08.2023 is not stayed. and Deman 
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2 

5. That it would b In h in s of j s ic , equity and fair 

play th du1 in 11 f h 

h lmpu n h w u nd 

appeal, the 

mand Notice 

ct t ct 2 .0 .2023 pass ct by espond nt is s ay d. 

It is therefore, respectfully prayed that the present 

application may kindly be allowed and operation of impugned 

Show Cause and Demand Notice dated 25.08.2023 passed by 

respondent may kindly be stayed, during trle pendency of the 

present appeal, in the interest of justice and fair play. 

Place: Chandigarh 
Dated: 27.10.2023 (MUNI GUPTA) 

ADVOCATE 
P-515/2005 

COUNSEL FOR APPELLANT 
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BEFORE DIRECTOR, MINES & GEOLOGY 
DEPARTMENT, HARVANA, 30 BAYS BUILDING, 

ECTOR- 17, CHANDIGARH 

M.A. No. of 2023 
IN 

Appeal No. of 2023 

M/s Ultimate Group ... Appellant 

Versus 

The Mining Officer, Department of Mines & Geology, 
Sonipat 

... Respondent 

Affidavit of Ishwar Sharma aged 49 years 
son of Sh. Shiv Kumar, Resident of House No. 
94, Badodh, Bushlana Kalan, District lind 

· (Haryana) (Aadhaar Card Number 5412 

6577 3473 & Mobile Number- +91 94160-

22041), Proprietor, M/s Ultimate Group, SCO 

No.2 & 3, Service Road, Near Ranvir Hooda 

Park, Mughal Canal, Karnal (Haryana) 

I, the above named deponent, do hereby solemnly 

affirm and declare on oath, as under :-

1. 

this 

That the accompanying app\\cat\on \s be\ng f\\ed \n 

Hon'ble Court which is likely to succeed on the 

grounds mentioned therein. 
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2. That the contents of the application are true and 

correct to the knowledge and belief of the deponent. No 

part of the same is incorrect or fa lse and nothing 

material has been kept concealed therein . 

3. That the contents of the application may kindly be 

read as a part and parcel of the instant affidavit. The 

same are not being reproduced here for the sake of 

brevity. 

4. That no such or similar application earlier has 

been filed either in this Hon'ble Court or before any 

other court of competent jurisdiction. 

Place: Chandigarh 
Dated: .10.2023 

Verification 

The content!> 01 ':i,., t,f ' h , it 'Document has 
been explained to the depvnent / executants 
He/ She has admitted the same to the correct ~ 

.,.,aN::a; '''7"' 'JJ.Hu '2-' 
Verified that the contents of my above affidavit 

are true and correct to the knowledge and belief of the 

t No Part of the same is incorrect or false and deponen. . 

nothing material has been kept concealed therein. 

Place: Chandigarh 
Dated: .10.2023 

31 OCT 2013 

~ ::,.... , o_~ 
sem Lal Ku 
(Jll No11 

Uplo 16 .10 
Lhant114, 

u T. 
.,.. -- / . ~ 

ATTESTt ~N D.. 

< 
Tarse ar 
NOTARY HW.l) 

, .. 
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BEFORE DIRECTOR, MINES & GEO LOGY DEPARTMENT, 
HARYANA, 30 BAYS BUILDING, SECTOR-17, 

CHAN DIGARH 

5 

Appeal No. of 2023 

M/ s Ultimate Group, SCO No.2 & 3, Service Road, Near Ranvir 

Hooda Park, Mughal Ca nal, Ka rn a! (Haryana) t hrough its 

Proprietor Sh. Ishwar Sharma aged 49 years son of Sh. Shiv 

Kumar, Resident of House No. 94, Badodh, Bushlana Kalan, 

District Jind (Haryana) (Aadhaar Card Number - 5412 6577 

3473 & Mobile Number - +91 94160-22041) 

... Appellant 

Versus 

The Mining Offi cer, Department of Mines & Geology, Sonipat, 34 

Atl as Road , Bhara t Porcelain Industrial Estate, Near Old DC 

Offi ce, Son ipat . 

. .. Respondent 

Appeal under sub rule (1) of Rule 109 of 

Haryana Minor Mineral Concession, Stocking 

and Transportation of Mineral and Prevention 

of Illegal Mining Rules, 2012 {hereinafter 

referred to as State Rule 2012) challenging 

the Show Cause and Demand Notice dated 

25.08.2023 (received on 04.09.2023) issued 

by Respondent, vide which appellant has been 
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directed to deposit Rs. 24 ,48,71,sao,-

(Rupees Twenty Four Crores Forty Eight Lakhs 

Seventy One Thousand Eight Hundred) within 

a period of one month. 

AND 

It is further prayed that during pendency of the 

present appeal before this Hon'ble Court, 

operation of Show Cause and Demand Notice 

dated 25.08.2023 (received on 04.09.2023) 

may kindly be stayed. 

AND / OR 

Issue any other appropriate writ, orde r or 

direction which this Hon'ble Court m ay deem fit 

and proper in the facts and circumstances of 

the case. 

Respectfully Showetb 
1. That the Appellant is aggrieved with the Show Cause and 

Demand Notice dated 25.08.2023 (received on 04.09.2023) 

issued by Respondent, vide which appellant has been directed 

to deposit Rs. 24,48, 71,800/- (Rupees Twenty Four Crores 

Forty Eight Lakhs Seventy One Thousand Eight Hundred) within 

a period of one month. 

2. That on the Border of Uttar Pradesh and Haryana, a 

Sand Mining Unit "Gyaspur/Rasulpur Sand Unit" of District 

sonipat (Haryana) was notified for grant of Mining Contract for 

extraction of sand, vide Auction Notice dated 19.3.2015. 

Pursuant to the said Notice, the Appellant offered a bid of 
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Rs . 6,13,25,000/- against the Reserve p 
rice of Rs. 

6,08,00,000/- and Appellant-firm, being the highest b"idct er, the 

Appellant's bid was accepted, and subsequently, Letter of Intent 

was issued in favour of Appellant-Firm on 21.04.2015 in respect 

of 35 hectares of land . Copy of Letter of Intent dated 

21.04.2015 is annexed herewith Annexure A-1 for the kind 

perusal of this Hon'ble Court. 

3. That thereafter, the Appellant entered into a Contract 

(Form MC-1) with the Mining Department on 04/08/2015. Copy 

of Mining Contract Agreement (Form MC-1) dated 04.08.2015 is 

appended herewith as Annexure A-2 for the kind peru"sal of this 

Hon'ble Court. 

4. That thereafter, after obtaining Environmental Clearance 

on 27.06.2016 and all the necessary approvals/permissions such 

as Consent to Operate, the Appellant, admittedly, commenced 

mining operations on 07.07.2016. 

S. That the mining operations of the Appellant-Firm 

remained disturbed, initially on account of orders of National 

Green Tribunal and later, because of some of the Original 

Partners of the Appellant-Firm backed out from Appellant-Firm; 

and as such financial assistance was provided by Sh. Ishwar 

Sharma and Sh. Rajesh Kumar for continuing the financia\ 

I t of introduction of new 
operations. The said deve opmen , 

. the knowledge of Department and no object\ons 
partners was in .. 

t at that stage whi\e rece1vm9 
were raised by the Departmen , 

t f
rom the newly introduced partners. 

paymen s 
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6. That on 25 .01.2019 , in gross violation 
of settlec1 

principles of law, as also the t erms and conditions of th .. 
e M1n1ng 

Contract Agreement, the Mining Department suspended the 

Mining Contract given to the Appellant-Firm. Copy of order dated 

25 .01.2019 passed by Director, Mines & Geology Department 

Haryana, is annexed herewith as Annexure A-3 for the kind 

perusal of this Hon'ble Court. 

7. That the Appellant filed CWP No. 6040 of 2019 titled "M/s 

Ultimate Group Versus State of Haryana & Others" before the 

Hon'ble Punjab and Haryana High Court, Chandigarh, 

challenging, inter-alia, Suspension Order dated 25.01.2019 

(passed on the wrongful and illegal basis that the composition of 

the Appellant-Firm was changed, without seeking permission 

from the Respondent-Department, despite the fact that specific 

permission was sought, as was recorded in the said Suspension 

Order as well) and seeking directions to the respondent to 

consider and decide the application of the Appellant regarding 

addition of two new partners. The Hon'ble High Court, on 

11.03. 2019, directed the respondents therein, to decide the said 

application, while tiding over the objection raised by the 

respondent regarding no permission being sought. Copy of order 

dated 11.03.2019 passed by the Hon'ble High Court is appended 

herewith as Annexure A-4 for the kind perusal of this Hon'ble 

Court. 

8. That thereafter, vide order dated 30.10.2019, the 

respondent-department, in a routine and mechanical manner, 

declined the request of Appellant-firm, for transfer of contract. 
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Later, vide order dated 08 .01.2020 ml . , ning op 

eratians 

were suspended by the Respondent-Department. 

9. That two statutory appeals, i.e. one challenging the order 

dated 08.01.2020, and another challenging the order dated 

30.10.2019, were filed before Hon'ble Additional Chief Secretary, 

Mines & Geology Department Haryana; however, vide common 

order dated 04.01.2021, the appeals filed by Appellant were 

dismissed. Copy of order dated 04.01.2021 is appended herewith 

as Annexure A-5 for the kind perusal of this Hon'ble Court. 

10. That further, vide separate order dated 28.01.2021, even 

the mining contract granted to the Appellant-firm was 

terminated. Copy of order dated 28.01.2021 is appended 

herewith as Annexure A-6 for the kind perusal of this Hon'ble 

Court. 

11. That thereafter, the Appellant approached Hon'ble Punjab 

and Haryana High Court, Chandigarh by way of filing CWP No. 

21368 of 2021 challenging the termination order dated 

28.01.2021, order dated 04.01.2021 dismissing Appellant's 

appeals, order dated 08.01.2020 suspending the Appellant's 

mining contract and order dated 30.10.2019 rejecting the 

Appellant's application dated 19.03.2019 for transfer of contract 

to Shri Ishwar Sharma. 

The Hon'ble Punjab and Haryana High Court, after 

considering all the facts and circumstances of the case, vide 

order dated 09.11.2021 allowed writ petition and all above 

stated orders impugned in the writ petition were set aside, 
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, , 
n l't<. t 11, Arr •lldt t w< 111c1 

/- wl 11 h r spond nt - d p, , t rn< nt. t , 11,,r ' 1, 

Hi h ouI furth r directed the respond n s t:h r In, to d<, rJ, 

the quantum of iiabilitY and to consider the issue of transfer of 

shares in the light of order dated 11.03.2019 passed bY the 

Hon'ble High court in cWP No, 6040 of 2019. CoPY of order 

dated 09.11.2021 is appended herewith as Annexure A-7 for 

the kind perusal of t h is Hon 'ble court. 

12. That pursuant to the order dated 09 .11.2021 passed bY 

the Hon'ble High court, the Appellant deposited Rs, 

1,03,26,613/- vide challan dated 17.11.2021. 

13- That in the meantime, state Government, vide notification 

dated 03.11.2021 notified one Time settlement Scheme, to 

resolve issues pertaining to the mining sector under flagship 

policy of the state namely "Vivadon Ka samadhaan". 

:1.4, That the Appellant applied under the said PoliCY and In 

response, received an order dated 30,03.2022, wherebY the 

respondent-department determined the dues, in the light of 

directions of Hon'ble High court and QTS scheme, at Rs, 

31,s1,21,s11/- including interest upto 31,03.2022 and 

Rs. 36,79,500/- under OTS-1. A period of 10 days was granted 

for filing of the objections and thereafter, 

03.08.2022, the objections filed by Appellant, 

vide order dated 

pursuant to order 

dated 30.03.2022, were rejected. 

the Appellant challenged the aforesaid 

before the Hon'ble Appellate Authority-
15. That thereafter I 

cum-Additional Chief Secretary M. , ines and Geology D 

State of Harya . epartment, 
na, which is pending subJ·ud · ice . 

order by filing appeal 
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16. That it Is apt mentioning here tha h APP ll"nt, urter h 

setting aside of suspension and termJnalion ord rs by the 

Hon'ble court vide order dated 09.11-2021, 

on account of 

opening of the portal, started mining operations again. However, 

on account of consent to operate, having come to an end, 

Closure order dated 16.0J.2023 was served upon the Appellant. 

Copy of Closure Order dated 16.0J.2023 is appended herewith 

as Annexure A-8 for the kind perusal of this Hon'ble court. 

17- That the mining operations at the site, on account of 

Closure Order, had since not taken place, and the only issue 

interse the parties, now, was with regard to the liability of the 

Appellant, qua which, appeal before the competent authority 

was/is pending subjudice, as stated above. 

18- That the appellant thereafter, was serVed with the 

impugned show cause and demand notice dated zs.oB.2023 

burdening the Appellant with huge liability of Rs. 24,48, 71,BOO/­

(Rupees Twenty Four crores Forty Eight Lakhs seventy one 

Thousand Eight Hundred) by relying upon an order passed by 

the National Green Tribunal. 

19. That upon inquiry, it transpired that 
Original Application 

No. 269 of 2023 has been filed by 
one Munish before Hon'ble 

National Green Tribunal N 
' ew Delhi, wherein vide order dated 

17.04.2023, Hon'ble National 
Green Tribunal ordered Joint 

Committee of State Environment I 
mpact Assessment Authorit 

State Pollution Control Boa rd . . 
y, 

and District Magistrate 5 

submit a report C 

onepat to 

. opy of order dated 17.04.2023 is annexed 
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herewith as Anne)(ure A-9 for th kind p rusal of his Hon'bl 

court. 

20. That further, the Appellant was able to get the report 

submitted by Regional Officer, Haryana state Pollution control 

soard, sonepat, addressed to Registrar, National Green Tribunal, 

New Delhi, perusal whereof would shOW that at the time of 

conducting the inspect ion , the Joint c ommittee 

associated the Appellant, and it has been admitted in the 

never 

said report that mining activities have since stopped ever 

since letter dated 17.03.2023 was served pursuant to 

Closure Order dated 16.03.2023. It has been observed i n the 

report that recommendation of proposed environmental 

compensation of Rs. 33,60,000/- has been proposed bY the 

committee. copy of letter dated 20.07.2023 alongwlth complete 

report is appended herewith as Annexure A-10 for the kind 

perusal of this Hon'ble court. 

21. That upon submission of th 
e above said report, Hon'ble 

National Green Tribunal, vide order dated 
21.07.2023 has 

directed Haryana State Pollution Control Board 
(HSPCB) to take 

immediate remedial action and to 
stop mining act· ·t ,v, Y and to 

pensat1on. c realize the environ mental com . 
opy of order dated 

21.07.2023 is appe nded herewith 
kind perusal of t h· , as Annexure A-11 for the 

IS H o n ble Court. 

22. That sequence of events, , eave no iota as narrated above I 

of doubt that H on ' ble Nation al Green T .b 
its order dated n unal, New . 17.04.2023 d . Delhi, vlde 

ho 

irected inspect· 

wever du - ,on f ' ring t he said . o the site; 
inspect ion, the A ppellant was never 
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emand 
associated, and now, vide the impugned Show cause & 

0 

Notice dated 2s.oa.2023, huge liability of Rs. ?4,48, 1 i,soo;­

(Rupees Twenty four Crores forty Elgh Lakhs Seventy one 

Thousand Eight Hundred) 

has been fastened upon the 

Appellant-company, by taking aid of the order passed by Hon'ble 

National Green Tribunal. 

It is submitted that order of Hon'ble National Green 

Tribunal, New Delhi, in no way, gives any such direction, and the 

only direction issued, is with regard to recovery of environmental 

compensation according to Rules. The said matter is pending 

subjudice before the Hon'ble National Green Tribunal and 

Appellant would take recourse before the said court, as till date, 

Appellant has not even been heard before the said Authority. 

23. That, admittedly, the entire litigation, till date, lnterse the 

parties, would show that at no point of time, any allegation of 

illegal mining was raised against the Appellant. 

24. That further, admittedly, pursuant to the Closure Order 

dated 16.03.2023, the mining operations are no more in 

perusa of the report 
operation, as is also apparent from 1 

submitted by Haryana State Pollution Control Board , Sonipat 

sent to Hon'ble National Green Tribunal, New Delhi. 

25. That it is submitted that there has been never any 

objection or allegation against the Appellant regarding non­

submission of periodical reports to the R espondent-Depa rtment. 

26. That now , on the basis of Site I . nspect,on conducted in 

May 2023, in which it h ' as been allegedly noticed that there 

154



31

,A,ere no pillars found on the site and that minin b 

•• 

g yond h 

contract area, has been done and it has also be n all g d h 

Appellant has done mining, even on the land adjoining state of 

HarYana. 1he same is de hors illegal, as since the mining 

operations had come to an end, 

17,03,2023, thUS, 

thereafter, the site 1n question was/IS not under the control of 

Appellant and therefore, it is totallY 111ogical to saY that illegal 

on 

mining has been conducted bY the Appellant. 

21. That even otherwise, although no illegal mining has been 

conducted bY Appellant, as is being alleged, and on the basis of 

which, huge recoverY of Rs. 24,48,71,800/- (Rupees TwentY 

four crores Fortv Eight LakhS seventy one Thousand Eight 

Hundred) is being levied on Appellant, still, it is submitted, in 

terms of the concerned Rules and provisions of the Act., before 

imposition of anY recoverv, an opportunitY of hearing ought to 

have 1,een given, and since the 1n1pugned recoverY notice Is 

1,ased on the orders passed bY Hon'ble National Green Tribunal 

and the matter is pending subjudlce before the said AuthoritY, 

the impugned order, In anY case, Is not sustainable. 

28° That under the Rules, as well, there is procedure to be 

ed before Imposition of anY penaltY upon anY person, who 

e conducted megal mining. In the instant case, as 

tied abOve, it has never been earlier, at any point of 

se of respondent that Appellant is indulged in illegal 

tRJtner the mining operations were effected on 
account 

reasons, as already detailed above, which are 

alleged allegations of illegal 
mining. It is 
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under thiS apprehension that Appellant a 

pproached th e \-\on'b\ 

H

igh court earlier, by waY of fi ling CWP No. 
e 

18299 of 2023 , 

zg. That Appellant has strictlY remained within the four 

corners of itS obligations cast under the agreement executed in 

the shape of forrn MC-1 and never travelled beyond the scope 

of sarne- ThUS, the impugned show cause and demand notice is 

totailY illegal and cannot be sustained in the eyes of laW, 

30. That the Appellant challenged the impugned show cause 

and dernand notice dated 2s.os.2023 bY filin9 cWP No, 20764 

of 2023, which upon hearing bY the Hon'bie High court , was 

allowed to be withdrawn with iibertY to file appeal. order dated 

21.09.2023 passed in cWP No. 20764 of 2023 is attached as 

Annexure A-12 for the kind perusal of this Hon'ble court, 

Hence, the instant appeal. 

31, That the present appeal Is being filed within 

11,nitatlon, as the order dated 2s.os.2023 has been 

received on 04,09,2023, It is apt mentioning here that 

section 110(1) of Act provides for 60 days limitation 

period. In view thereof th . . 
, e ,mpugned demand notice 

havmg been . received on 04 09 2023 
. . 

. . , the appeal is with" 

limitation. 

'" 

32. That no such or similar appeal earli 

In this Hon'bl 
er has been filed either 

e Court or before any oth 
ctlon. 

er court of competent 
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33It is, therefore, respectf 
Ully Prayed 

that the 
may kindly be allowed and Show Present appeal 

Cause and D 
emand N 

dated 25.08.2023 (received on otice 04.09.2023) 
issued b 

Respondent, vide which appellant has been direct d Y 
e to deposit 

Rs. 24,48, 71,800/- (Rupees Twenty Four Crores Forty Eight 

Lakhs Seventy One Thousand Eight Hundred) within a period of 

one month, may kind ly be set-aside, in t he interest of justice. 

It is further prayed that during pendency of the present 

appeal before t his Hon 'ble Court, operation of Show Cause and 

Demand Notice dated 25.08.2023 may kindly be stayed, in the 

interest of justice. 

It is further prayed that the filing of certified copy of Show 

Cause and Demand Notice dated 25.08.2023 (received on 

04.09.2023) issued by Respondent, may kindly be exempted, in 

the interest of justice. 

Issue any other appropriate writ, order or direction which 

this Hon'ble Court may deem fit and p'roper in the facts and 

circumstances of the case. 

Place: Chandigarh 
Dated: 27.10.2023 (MUNISH

1 
GUPTA) 

ADVOCATE 
P-515/2005 

COUNSEL FOR APPELLANT 
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sEfoRE DIRECTOR, MINES & GEOLOGY 

pEPARTMENT, HARYANA, 30 BAYS BUILDING, 

secTOR-17, CHANDIGARH 

of 2023 

... Appellant 

M/5 Ultimate GroUP 

The Mining officer, oepartment of Mines & GeologY, 

sonipat 

versus 

" 

... Respondent 

Affidavit of Ishwar Sharma aged 49 years 

son of Sh- ShiV ic:umar, Resident of t1ouse No, 

94, Badodh, aushlana Kalan, District .Jlnd 

ct1arvana) (Aadhaar card Number 54:l.2 

6577 3473 & Mobile Nun,ber- +9:1. 94:1,60-

2204:1.), proprietor, M/S Ultl111ate GroUP, sco 

No,2 & 3, service Road, Near Ranvir t1ooda 

Park, Mughal canal, ic:arnal (t1arvana) 

I, the above named deponent, do hereby solemnly 

affirm and declare on oath, as under :-

.rhat the accompanying appeal is being filed in this 

Court which is likely to succeed on the grounds 

d therein. 
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· 

rue and 

2 

That the contents of the appeal are t 

correct to the knowledge and belief of the deponent. No 

part of the sarne is incorrect or false and nothing 

material has been kept concealed therein. 

3, That the contents of the appeal rnaY kindly be 

read as a part and parcel of the instant affidavit. The 

same are not being reproduced here for the sake of 

brevity. 
4. That no such or similar appeal earlier has been 

filed either in this Hon'ble court or before anY other 

court of competent jurisdiction, 

Place: Chandigarh 

Dated: .10.2023 

verifica at the contents of my above affidavit 

e true and correct to the knowledge and belief of the 

nent. No part of the same is incorrect or false and 

concealed therein. 

i9 material has been kept · 
f _I -

igarh 
_;r,2. d /.+' 

.2023 
ihr con'" t , 

bc:er, exp/ 
r 

H 

atn11J to ... 
c nt h 

el She h3 .,,_ 
II 

s admitted th . -Xt:Cutants 

, e .,,,me IC' ti 

eriaNo... k sl- 'l' com•ct 

. . . .'6. Hf), 'J-~ 
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ANNEXURE R-3 36
GST NO - 06BMPPS7218N2Z6 MOBILE NUMBER - +91 94160 22041 

41~f.111 ~ 

:H)..ftqa t;~qtoll 

ULTIMATE GROUP 
House No-163, Ashoka Nursery, Karnal-132001 

DATE : 16 MAY 2022 

~~iqff~-q;-if M/S ULTIMATE GROUPW-;,Jll~ !llfl'{i~f< ~~cllj~ -q~gRTacITT ~ 
~Tim l~ ~~~: 16//25/1,25/2, 17 //3,4,5,9,ll,12,19,Z0,21. 18//1,10,11,20,21. 
19//4,5,6, 7,8, 13, 14,15,16,17,18, 19 ,22,23,24,25. 

34//2,3,4,5,6, 7 /1,8,9,12/1,12/213,14,15,16, 17,18,19,22,23/l,23/2,24,25. 35//1, 10,11,20,21 36//1 37 //5 ~ 
(i~i11 °11 l..rci oW ~~r<P'hfim ~ wrr sJH ~ 1 ~ ~ $~£11011 cWr ~~ ~~ 0iti 1J.JfG!ct> cfccfl IDxT ~~ 
~f~x~TGlloT~~tRcf>R~xl\il~lll cpf -jcf5t1Fl ?.r~~o'm~-~lRT~~ ~*'ffilT~~ 
'l-frtnq;JfflcITT:ai~~-~cf>'tffl 3JT"Gl'ffiti1 

3ffi: ~l:IR~~~~cf>'t~~ct>T P!qc1x1 ~~~cf>i-tcf>'t ~<ITT"~cf>Tl.f l)'~ 
~~~cf>~lci-c: "llT fmruR~ 1T'ITTI 

~I 

~-acr 
llfltllj{~~ag~ 

w..flqa $~lll0/I 

r- n:: h 
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ANNEXURE R-4
37

Annexure - I 

Registered/Speed Post 

From 

To 

Subject: 

The Director General, 
Mines and Geology Department, Haryana, 
1st Floor, 30-Bays Building, Sector-17, Chandigarh. 

M/s Ultimate Group, SCO 2 & 3, 
Service Road, Near Ranvir Hooda Park, 
Mugal Kanal, Kamal. 

Memo No. DMG/HY/Cont/Gyaspur-Rasulpur/2015/ 2128 
Dated Chandigarh, the 21/04/2015 

Acceptance of the highest bid/ in respect of the Sand minor mineral 
mines/quarries of "Gyaspur-Rasulpur Sand Unit" having total area of 35.00 
hectares in the district Sonipat, offered in the auction held on 16.04.2015 
and issue of Letter of Intent (Loi) - regarding. 

You offered the highest bid of Rs. 6, 13,25,000/- [Rs. Six Crores thirteen lakhs 

twenty five thousand only] per annum, against the Reserve Price of Rs. 6,08,00,000/- per 

annum, for obtaining the Mining Contract of Minor Mineral Mines namely 'Gyaspur-Rasulpur 

Sand Unit' having the total area of 35.00 hectares which, inter alia, contains two mining 

blocks, in the auction held on 16.04.2015 in the office of Assistant Mining Engineer, Soni pat in 

accordance with terms and conditions of the Auction Notice No. 

DMG/HY/Auction/SNP/2015/1653 dated 19.03.2015. The detail of the khasra numbers of the 

tentative area under above said Mining Unit is attached as Annexure 'A'. 

2. You are hereby informed that the state government has accepted the highest bid of 

Rs. 6, 13,25,000/- [Rs. Six Crores thirteen lakhs twenty five thousand only] offered by you in 

respect of the above said minor mineral mines unit of 'Gyaspur-Rasulpur Sand Unit' under the 

provisions of the Haryana Minor Mineral Concession, Stocking, Transportation of Minerals & 

Prevention of Illegal Mining Rules-2012 (State Rules). Accordingly, you have become the 

successful bidder in respect of 'Gyaspur-Rasulpur Sand Unit' of the district Sonepat. 

3. The State Government having accepted the aforementioned highest bid offered by you, 

the Department is pleased to issue this Letter of Intent (Loi) in your favour in respect of the 

Mining Unit/area namely 'Gyaspur-Rasulpur Sand Unit' subject to the following terms and 

conditions: 

(i) The period of contract shall be 08 years and the same shall commence with effect from 

the date of grant of environmental clearance by competent authority or on expiry of a 
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contract money shall be deposited before commencement of the mining operations or 

before expiry of the period of 12 months, whichever is earlier; 

(vii) You shall execute an Agreement Deed in Form MC-I appended to the Haryana Minor 

Mineral Concession, Stocking, Transportation of Mineral Et Prevention of Illegal Mining 

Rules-2012 (the State Rules 2012) within a period of 90 days from the date of issuance 

of this communication/ grant of Loi; 

(viii) It may be pointed out that as per existing applicable rates the contract agreement had 

to be executed on Non Judicial Stamp papers worth Rs. 22,70,950/- (Rs. Twenty two 

lakh seventy thousand nine hundred and fifty only). However, you are aware that M/s 

Haryana Royalty Company, one of the Loi holder (who participated in the auctions held 

in December 2013) has filed a CWP No. 6018 of 2014 before the Hon'ble Punjab Et 

Haryana High Court. Further a few other similarly situated Loi holders have also filed 

separate CWP's before the Hon'ble Punjab and Haryana High Court challenging 

demand/ levy of Stamp Duty on execution of 'Contract Agreement'. The said matter is 

still pending for adjudication. Accordingly, the auction was conducted subject to 

outcome of said cases. Therefore, the charging of stamp duty for the execution of 

contract agreement shall be as per final outcome of the said CWP's. 

(ix) The Contract Agreement would also be required to be got Registered on payment of 

the applicable Registration fee; 

(x) In case you fail to execute the Agreement Deed within the prescribed period of 90 

days, this Loi shall be deemed to have been revoked and the amount of initial bid 

security deposited at the time of auction shall be forfeited. Further, the balance 

amount of 15% towards the bid security, amounting to Rs. 91,98,750/- being the 15% 

of the annual bid amount, shall be recovered as arrears of land revenue and, you, as 

the Loi holder/ defaulter, shall be debarred from participation in any future auctions 

for a period of 5 years; 

(xi) You shall also furnish a solvent surety for a sum equal to the amount of the annual bid 

for execution of the Agreement. In case the surety offered by the contractor(s) during 

the subsistence of the contract is not found solvent, the contractor(s) shall offer 

another solvent surety and a supplementary deed shall be executed to this effect; 

(xii) After execution of Agreement, either before commencement of the mining operation 

or before expiry of the period of 12 months from the date of issuance of this Loi, 

whichever is earlier, in case of failure to deposit the balance 15% amount towards 

security [as required under clause (v) above] the acceptance of bid/issuance of 

Loi/execution of agreement shall be deemed to have been revoked and 10% amount 
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period of 12 months from the date of this communication of acceptance of highest bid/ 

issuance of "Letter of Intent", whichever is earlier; 

(ii) Though due care had been taken in specifying the details of the area of the mining 

units/ blocks etc., the block/unit areas are tentative and notified on as is where is 

basis. However, in case of any inadvertent mistake, the same shall be got rectified/ 

corrected before execution of the agreement; 

(iii) No request regarding reduction in bid amount on account of reduction in land/area of 

the Mining Unit, including due to change in. description of khasra numbers/location etc. 

at any stage will be entertained on any ground including loss/reduction of area for 

mining on account of compliance of applicable laws/restrictions. Needless to state that 

this also includes the changes, if any, as per condition no. 3 of auction notice. 

(iv) The amount of the highest successful bid i.e. Rs. 6, 13,25,000/- [Rs. Six Crores thirteen 

lakhs twenty five thousand only] shall be the "Annual Contract Money" payable by you 

as the contractor in the manner prescribed in the contract agreement to be executed 

on form MC-1 appended to State Rules; 

(v) The above said annual contract money shall be increased at the rate of 25% on 

completion of each block of three years. Accordingly, the year-wise amount of the 

annual contract money shall be as per details given below: 

Sr. No. Year of the Contract Period Annual contract Money 

1 First Year Rs.61 13,25,000/-

2 Second Year Rs. 6, 13,25,000/-

3 Third Year Rs. 6, 13,25,000/-

4 Fourth Year Rs. 7,66,56,250/-

5 Fifth Year Rs. 7,66,56,250/-

6 Sixth Year Rs. 7,66,56,250/-

7 Seventh Year Rs. 9,58,20,313/· 

8 Eighth Year Rs. 9,58,20,313/· 

(vi) As per the terms and conditions of the grant, you are liable to deposit 

Rs. 1,53,31,250/-i.e. equal to 25% of the annual bid amount as "security deposit" out 

of which you have already deposited an amount of Rs. 61,32,500/- (Rs. Sixty one lakh 

thirty two thousand five hundred only) i.e. equal to 10% of the annual bid amount as 

'initial bid security' at the fall of hammer. The balance amount of Rs. 91,98,750/- of 

the bid security i.e. 15% of the annual bid amount alongwith one month's advance 
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deposited towards as initial bid security at the time of auction shall stand forfeited. 

Further, un-paid 15% amount towards security shall be recovered as arrears of land 

revenue and you shall debarred from participation in any subsequent bids for a period 

of 5 years; 

(xiii) You shall be liable to deposit the contract money in advance at monthly intervals as 

per provisions of Contract Agreement i.e. from the date of commencement of the 

contract Agreement; 

(xiv) You shall also deposit/ pay an additional amount equal to 10% of the due contract 

money along with the monthly installments towards the 'Mines and Minerals 

Development, Restoration and Rehabilitation Fund'. 

(xv) You shall also be liable to pay advance income tax as per provisions of Section 206(c) of 

income tax act in addition to contract money, payable as per terms and conditions of 

contract agreement. 

(xvi) On enhancement of the contract money with the expiry of every three years period, 

you shall deposit the balance amount of security so as to upscale the security amount 

equal to 25% of the revised annual contract money as applicable for one year with 

respect to the next block of three years. No interest, whatsoever, shall be payable on 

the security amount deposited under the prescribed security head of the government; 

(xvii) You shall prepare a Mining Plan along with the Mine Closure Plan (Progressive Et Final) 

as per chapter 10 of the State Rules for each block of the "Mining Unit" and shall not 

commence mining operations in any area except in accordance with such Mining Plan 

duly approved by an officer authorised by the Director General, mines Et Geology, in 

this behalf. 

(xviii) Further, the actual mining will be allowed to be commenced only after prior 

Environmental Clearance is obtained by you as the Loi holder/mining contractor for the 

Mining Blocks from the Competent Authority separately or jointly for the mining unit as 

permitted by the competent Authority required under EIA notification dated 

14/9/2006, as amended from time to time by the MoEEtF, Gol and guidelines/ circulars 

issued in this behalf; 

(xix) The Mining contractor to whom mining rights have been granted through this contract 

would also be liable to pay the following to the landowners to undertake mining 

operations: 

(a) Annual rent in respect of the land area blocked under the concession but not being 

operated, and 
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(b) Rent plus compensation in respect of the area used for actual mining operations. 

(xx) The amount of annual rent and the compensation shall be settled mutually between 

the landowner and the mining contractor. In case of non-settlement of the rent and 

compensation, the same shall be decided by the District Collector concerned in 

accordance with the provisions contained in Chapter 9 of the "Haryana Minor Mineral 

Concession, Stocking, and Transportation of Minerals and Prevention of Illegal Mining 

Rules, 2012"; 

(xxi) The total mineral excavated and stacked by the concession holder within the area 

granted on mining contract shall not exceed two times of the average monthly 

production as per approved Mining Plan at any point of time; 

(xxii) The Mining Contractor shall not stock any mineral outside the concession area granted 

on mining contract, without obtaining a valid license as per provisions contained in 

Chapter 14 of the State Rules; 

(xxiii) The contractor shall not carry out any mining operations in any reserved/ protected 

forest or any area prohibited by any law in force in India, or prohibited by any 

authority without obtaining prior permission in writing from such authority or officer 

authorized in this behalf. In case of refusal of permission by such authority or officer 

authorized in this behalf, contractor(s) shall not be entitled to claim any relief in 

payment of contract money on t~is account; 

(xxiv) Following special conditions shall be applicable for excavation of minor mineral(s) from 

river beds in order to ensure safety of river-beds, structures and the adjoining areas: 

(a) No mining would be permissible in a river-bed up to a distance of five times of 

the span of a bridge structure on up-stream side and ten times the span of such 

bridge structure on down-stream side, subject to a minimum of 250 meters on 

the up-stream side and 500 meters on the down-stream side; 

(b) There shall be maintained an un-mined block of 50 meters width after every 

block of 1000 meters .over which mining is undertaken or at such distance as 

may be directed by the Director or any officer authorised by him; 

(c) The maximum depth of mining in the river-bed shall not exceed three meters 

from the un-mined bed level at any point in time with proper bench formation; 

(d) Mining shall be restricted within the central 3/ 4th width of the river/ rivulet; 
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(e) No mining shall be permissible in an area up to a width of 500 meters from the 

active edges of embankments in case of river Yamuna, 250 meters in case of 

Tangri, Markanda and Ghaggar and 100 meters on either side of all other rivers/ 

rivulets; 

(f) Any other coridition(s), as may be require~ by the Irrigation Department of the 

state from time to time for river-bed mining in consultation with the Mines ft 

Geology Department, may be made applicable to the mining operations in river­

beds. 

(xxv) A safety margin of two meters (2m) shall be maintained above the ground water table 

while undertaking mining and no mining operations shall be permissible below this level 

unless a specific permission is obtained from the competent authority in this behalf. 

Further, the depth of excavation of mineral shall not exceed nine meters (9m) at any 

point of time; 

(xxvi) The contractor shall not undertake any mining operations in the area granted on mining 

contract without obtaining requisite permission from the competent authority as 

required for undertaking mining operations under relevant laws; 

(xxvii) The contractor shall be under obligation to carry out mining in accordance with all 

other provisions as applicable under the Mines Act, 1952, Mines and Minerals 

(Development and Regulation) Act, 1957, Indian Explosives Act, 1884, Forest 

(Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules made 

thereunder, Wild Life (Protection) Act, 1972, Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981; 

4. Accordingly, for the time being you are advised to submit the Draft Contract 

Agreement on Form MC-I (in Five copies) appended to the State Rules-2012, on plain papers 

along with other requisite documents including a solvent surety(s) for a sum equal to the 

amount of the annual bid for execution of the agreement, within a period of 90 days from the 

date of issue of this bid acceptance letter and the Loi. You should also furnish an affidavit to 

the effect that you will immediately deposit the requisite stamp duty as per out of the related 

court cases as stated under para 3(viii) above. 

5. Please note that one Sh. Rajbir Singh had filed a CWP bearing No. 27700 of 2013 before 

the Hon'ble Punjab ft Haryana High Court challenging the conditions of the auction notice and 

the rules relating to payment of Rent and Compensation to the land owners and the tf me of "12 

months allowed to the highest bidders/ Loi holders for obtaining the Environmental Clearance 

as per EIA notification of the Ministry of Environment ft Forests, Government of India. While 

the Hon'ble High Court did not restrain the auction proceedings and held that that the 
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auctions may be held but it has also directed vide its orders dated 17.12.2013 that the same 

shall be subject to final outcome of the above said CWP. Accordingly, the auction was 

conducted, subject to outcome of above case. Hence, this acceptance /Loi is being issued 

subject to the outcome in CWP No. 27700 of 2013 pending before Hon'ble Punjab & Haryana 

High Court. 

~ 
for Director General, Mines and Geology, 

Haryana. 

Endst. No. DMG/HY /Cont/ Gyaspur-Rasulpur/2015/ Dated:- 21/04/2015. 

A copy is forwarded to the following for information and necessary action please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula. 
2. The Deputy Commissioner, Sonepat. 
3. The Assistant Mining Engineer, Mines & Geology Deptt., Sonepat. 

..,- -A 
M .. E~ mmg ngmeer, 

for Director General, Mines and Geology, 
Haryana:. 
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STATE ENVIRONME'NTIMJ)ACTASSESSMENT AUTHORITY HARYANA 
Bay No. 55-58, Prayatan Blrnwan, Sector-2, PANCHKULA. 

No. SEIAA/HR/2016!-\.Jlo 
To 

Subject: 

Mis Ultimate Group, 
Service Road, Near Ranvir Hooda Park 
Mugal Karna(. Haryana ' 

Env'ironmcntal Clearance for Mining of Batu/Sand over an area of 

35.00 Ha' hi Village- Gyaspur- Rasulpur' Production Capacity- I 2,67 

,200 Tons per Tcl1sfl- Ganaur, District Soni pat (HR). 

This has reference to your application transferred online by MoEF & CC. 

Gol to M. S. SEIAA on 25 .03.2016 hanl copy received on 25.03.2016 and subsequent 

letter dated O 1.06.2016 seeking prior environmental clearance for the above project under 

the EIA Notification. 2006. The proposal has been appraised as per prescribed procedure 

in the light of provisions under the EIA Notification, 2006 and subsequent amendments 

on the basis of the mandatory documents enclosed with the application viz., Form-I, Pre­

feasibility report, copy of approved Mining Plan, EIA/EMP on the basis of approved 

TORs and the additional clarifications furnished in response to the observations of the 

EAC of MOEF & CC, GOJ and Slate Expert Appraisal Committee (SEAC) constituted 

by MOEF & CC, GOI vide their Notification 21.08.2015, in its meetings held on 

06.05.2016 and 01.06.2016. 

, The EAC/SEAC has ,examined the application and noticed that the proposal 
121 · 't f I'> .. .ti r 'Minin of Balu/Sand, at Village- Gyaspur- Rasulpur' product10n capac1 y_o -· 

IS 

O 

g . . · (HR) over an area of 3:>.00 Ha. , . . ·1·chsil- Ganaur D1stnct Sompat 67 '>00 Tons per yem m · ' • 00 IJ 
' ,_ . h t d lease for an area of 3:>. ,a . I Department Haryana as gran e . 

The Mmes and Geo ogy . k 11 40 Ha in Gyaspur outside River 
/R I ur River Bed Bloc + . (2'.:,.60 Ha in Gyaspur asu p ' . f I 2 67 200 Tons per Tehsil-

Rasulpur' for producllon o ' ' 
Bed Block) Village- Gyaspur- ) d·ted 21.04.2015. The land use 

. . , JR) vide l,etter of Intent (LOI a . , 
Ganaur District Sonipat (f . . 1 land as per sustainable sand 

' side riverbed is agncu ture 
of J J .40 Ha in Gyaspur out F & CC Gol the lease should be of sand 

. . · ed by MoE • 
. 1·ng management gu1dehne. s ,ssu I both type of area should not be 

mm . r In same ease 
. . g fr;;n agriculture field or rive . 1 Department Haryana has granted 

1rnn111 · M" s and Geo ogy . 
. ·1 ded where as ,in this case the me ' "d LOI dated 20.04.2016. The proJect 
me u , ponent v1 e , , 

r 35 Ha to the proJect pro 22 07 2015. The public hearmg \\as 
Jease ,or . • Ian dated · · 

b 1itted approved rnmmg p . d this project as category 
proponent has su n O I 6 The SEAC has appraise 

HSPCB on 16.03.2 . . 
conducted by h been obtained. 

. Department as 
NOC from Forest B-1. 
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.!1,rief details of the project: 

I. Category/h em no. {in schedule): I (a) B-1 / 
2
- Locati,on of Project Village- Gyaspur- Rasulpur' production capacity of 

3. Proj~ct Detai ls Khasra No. 

Production capacity 

4. Project Cost 

5. 
Water Requirement & Source 

12,67,200 TPA Tehsil- Ganaur, Dist. Sonipat (HRJ 

Mining of Balu/Sand, at Village- Gyaspur 

Rasulpur' 35.00 Ha. 

12,67,200 TPA @142 Trips/day (169 Ton/frip) 

8.50 Crore 

22 KLD thro~h Tankers 
Dust su2pression 
Plantation 13KLD 

7KLD 
6. 

7. 

Drinkil!g 
Environment Management Plan 21. 10 lakh 
Bud_get 

2KLD 

CSR Activates Budget 20 Lakh per anum 
8. Production 

9. Corner Coordinates of the least 

The proposed production for the five years is @ 12 
67,200 MT/year. The ultimate pit limit is 3 m bg 
or 2 meter above water table which ever comes firs 
in the riverbed minin~. 

area ~C-◊rn-er_s_--r-;-L-at:::itu~de:-:s~-"L:-:o=n::0°:::itu:::d,:e-::s-1 
River bed N 29v 05'50" E7r Orso·· 

Outside 
River bed 

To To 
N 29° 06'27" E77° 08' 14'' 
N 29v 05'59" E77v 06 '43'' 

To To 

1 o. Green belt/ plantation 
N29°06'11" E77° 06'56" 

Year of Plantation Pro~osed Plantation 
1 Yr. 1000 Trees 
II Yr. 1000 Trees 
III Yr. 1000 Trees 
IV Yr. 1000 Trees 

11. Machinery required 
y Yr 1000 Trees . 

. JCB Tipers/frucks, Water Tanker Ligh Excavator, , . 
Vehicles/Geep and Maintamance Van 

e with the 15 06 ?016 decided to agre . . 92"d meeting held on . ·- . . ing 
The Authority m its . t Clearance to this proJect by impos 

. f SEAC to accord Env1ronmen recommendations o 

the following conditions:-

A 

,n 
FIC CONDITIONS: d Minino of Balu/Sand for SPECI . d for the propose "' 

t Clearance is grante . . 3 m bol or 2 meter above ' nmen · I' JI IS o 
This Env1ro 0 TPA The ultimate pit tm Coordinates 

@ 12 6 7 20 · 1
" . . The Comer the five years . ' in the riverbed mmmg. 

water table which ever comes first 

, re· of the leased area a . 
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nts 
ent 

121 

131 

(4J 

!SJ 

I 6J 

43 

Corners 
Latitlldes 

Longitudes River bed 
N 29v 05'50" 

E77v 07'50" 
To 

To 
Outside N 29° 06'27" 

E77° 08'14" 
River bed N 29v 05'59" 

E7r 06'43" To 
To N 29° 06' 11" 

E77° 06'56" 

The project proponent shall c . . . . . 

. . arry out mining activity strictly as per the approved Mining Plan. 

Environmental Clearanc · , b' . . 
e Is su ~ect to obtammg clearance, under the Wildlife 

(P,otection) Act, 1972 from the National Boa,d of Wildlife, "" applicable to the 
project. 

No mining activities will be allowed in fo,-esr arre, if any, fo,- which the '°'"'' 
Clearance is not available. 

The Project proponent shall obtain consent to Operate from the State Pollution 

control Boa~d. Haryana and effectively implement all the conditions stipulated 
therein. 

Project Proponent shall appoint an Occupational Health Specialist for Regular and 

Periodical medical examination of the workers engaged in the project and records 

maintained: also, Occupational health check-ups for workers having some 

aliments like BP, diabetes, habitual smokers, etc. shall be undertaken once in six 

months and necessary remedial/preventive measures taken accordingly. 

Recommendations of National Institute for labour for ensuring good occupalional 

environment for mine wor~ers would also be adopted. 

/71 . M · · g Committee lo monitor tht: Project Proponent shall appomt a omtorm . 

;f8J 

f9J 

[lOJ 

1111 

replenishment study, traffic rnanagemen' eves o ' t 1 1 f production River Bank erosion 

and maintenance of Road etc. nfT . ) 

. all not exceed 142 Trips/day (169 To np . 
The number of trips of the trucks sl;i . d or it should be 

. - !l be done either by dedicated roa 
Transport of minerals sha . l should not be allowed to pass 

d rh~t the trucks/dumpers carrying the mmera ensure ' " 

thought the villages. d ay not be damaged dut: to 
re that the roa m 

Project Proponent shall ensu t f minerals will be as per lRC 
. 1• and transpor 0 

· of ,the mrnera ' · d density. transportation . . . . h traffic congestion an 

GI 'delines with respect to complymg wit . n1 depth of 3 meters from surface of 
u t a maxnnu I el 

. , . 11 be carried out up o I vel of the River c iann Excavation \\ J I ground water e 
, bove from t 1e . b d one meter a 

river e . ·11 be effectively hed earlier. . nment w1 .. I ver is reac the enviro UCC 
wh1c te ortation oad on hides with p 

. due to transp egularly. Ve 
The pollutJOll . will also be done r . d out through 

11.,d & water sprinklmg rtation shall be carne 
contro " 

1 
The mine al transpo 

·11 b, allowed to p y. onlyw, 1,; 
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covered trucks p . only ·1 . , 
ro1ec1 ·I • nu ,the I . . s lOuld vc 11cl . ohtai , es carr i 

pollu1ton le, . n PUc• . . • y ng the mineral s . 
I 121 W . Sling centre cert1 t1cate for II hc1ll not be overloaded 

ash111g or ·111 • a the vehicles fr . 
I 131 p ' transport . om authorized 

ermanc vch1cl nt pillars . es should he . 
Reserv , . has to be done inside the . . 

e of Minerals constructed to mining lease. 
below the leaving 25% . demarcate width . 

It 4 • , ground Md l of River width f of extraction of' 
J 1 her , .2 m ab · rom the ba k · 

. c shall be pl . . ove the ground t n with depth of I .Sm 

I 
annmg o observ · 

tarvesting , developi e its stability 
measures o ng and imple1 . . 

Central G n long term b· .· . nentmg facility of . roundwat t1s1s Ill cons I . . ramwatcr 
er Board . u tat1on with R . 

augment ground ,. and implcmentat' . eg1onal Director, 
l\dlcr re ion of cons . 

Water Board sources in the area . , ervat1011 measures to 
· 111 consult 1 · I I SJ TI p a ion with Central Grouncl 

1e roject P· . I oponent shall . . 
operation for also take all precauti conservatio onary measure d · 
spotted in ti n and protection of d s urmg mining 

1e study area. en angered llora/" . . . 116] M • ,auna, 1t any 

am haulage road . 
, . in the mine sh . 
sprmklers and ould be provided . other roads sh Id b with permanent , ,. I ou e regul I water 
hlt 1 sprinklers ar Y wetted with w· 1 . a er tankers fitted 

I 171 Pr · · ov1s1011 shall be made ti 1 . or t ie housmg of with all . construction for lab . . necessary mfrastruct . . . our within the site 
. I ure and fac1ltt1es such Ii 

to1 ets, mobile STP safe d . ik'· as uel for cooking, mobile 
. , . m mg water, medical he· I h 

housing may be in the fonn f . a t care, creche etc. The 
0 temporary structures I b 

completion of the project. o e removed after the 

118] No River sand mining shall be aHowed . 11 . . m owing water and no · · • . 
111 rainy season. rnmmg 1s allowed 

(19] The p~ojcct proponent shall submit annual replenishment report certified by an 

aut~onzed agency. 1n case the replenishment is lower than the approved rale of 

production. then the mining activity/ production levels shall be decreased/ stopped 

accordingly till the replenishment is completed. 

[20] The project proponent shall ensure that no natural water course/water body shall 

be obstructed due to any mining operations. 

I 21 j The dumping site selected and proposed shall be used for over burden dump at the 

designated site within the lease .area as per the approved mine plan. In no case the 

overburden should be dumped outside the lease area. 

1221 
123] 

12-'I 

Garland drains shall be constructed to prevent the flow of the water in the dumps. 

Green belt should be developed as per the proposed plantation as given in th~ 

proposal. Plantation should be carried out in phased manner. 

Regular water sprinkling shall be carried out in critical areas prone to air polluli_on 

and having high levels of SPM and RPM such as haul road, loading and unload mg 

171



48

(2 11 

f28] 

1291 

[30] 

(31] 

4'5 

nJ mm,:ti:-r points. It $.hall be ~ __ 
!",int ·

1 
_ 1;:n~ured 1J1at Lhe Ambient Air Qu.1lit~ 

meters e,~ntonn 10 the nom1s prescrib db . 
p,ir.1 e ~ the CPCB 
Regular monitoring of grnund \\ater level d . -

- . an quality shall be carried out in and 
around th~· mme lease. The monitorin h· 1 . 

. g s a I be earned out four times in a war-pre 
mons,,,m {Apnl-:--lay). monsoon lA o . 

u.,ust). post monsoon tNowmber): \\ inter 
tJanuary) and the data thus collect . . . 

ed ma~ be sent regulurlv to t,. lOEF Regional 
Ot1ice. Chandigarh and Reoional n· - · -

- "' 1rector CGWB. 
Data on ambient air qualitv a d . • . _ . . 

. · n stack em1ss1ons shall be submitted to I laryana 
Polluuon Control Board ~- · -

once m SIX months carried out bv MOEF/NABL CPCB 
Go,-ernment approYed lab. · 

Vehicular emissions shall b 
' e kept under control and regularl) moni1ored. 

Measures shall be take f • . . . . . 
n or maintenance of vehicles used m mmmg operations and 

in transportation of mi I Tl · , · I 
nera • 1e velucles shall be co,·ered with a 1arpaulm am 

shall not be owrloaded Th · . . 
· e proJect proponent shall ensure that the veluclc must 

have pollution under control certificate. 

The project proponent shall take all precautionary measures during mining 

operations for conser,ation and protection of endangered fauna. if any. spotted in 

the study area. A plan for conservation sbaU be drawn and got approYed from the 

Chi~f Wildlife Warden of the State before start of mining operations. Necessary 

allocation of funds for implementation of the conservation plan shall be made and 

the funds so allocat,ed shaH be included in the project cost. All the safeguard 

measures brought out in the wildlife conservation plan so prepared specific to the 

project site shall be effectively implemented. ~ copy of action plan may be 

submitted to the HSPCB and MOEF. Regional Office, Chandigarh within 3 

months .. 

• d the Proiect Proponent shall invest at least an amount of Rs. 34.0 As envisage . J 

lakh as cost for implementing various env·ronmental protection measures 

including recurring expenses per year. 

f. R ? 5 0 lakh shall be eammrked by th Project proponent for investment 
A sumo s. - · ... 

. mic up-liftment acuv1t1es f the area particularly in the area CSR on socio econo 

as . I I education. training program e of rural women & man provide 
of habitat, hea 11 or . . 

t generation. The propo al should contain provisio f' 
e kit for employmen . . n or 

th distributions of I ed1cmes and improve . 
hi medical camps. . mem 10 

rnont Y . . . . the nearby schools. D ails of such activity al . 
f onal fac1httes m ong With 

educa 
1 

• 1 be submitted to HSPCB/ EIAA Haryana before th 
. bound acuon P an e stan of ume 

operation. . Rs ! S.0 lakh per year 
v rovision of . 

sudgetar, P ., .. rv infrastructure 
. for all neces.--..-

in the Mme king, along with 
. Tty fuel for coo 

itation fact I • 

arked for the lab 
. . . ours Workino 

c1ht1es such as h .:, 
e drinkin ealth facilit, 

g Water mec1· · · 
' teat cani 
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45 
point ·ind 

' transfer Points I 
p · t shall b 

ararneters confo,.,.,., e ensured that the Ambient Air Qualit}' .. " to the norm . 
Regular rnonitorin of s Prescnbed by the CPCB. 

g ground Water level . 
around the mine I T and qual1ty shall be carried out in and 

ease. he rnonitorin sh II b . 
monsoon (April-M ) g a e earned out four times in a year-pre 

ay , monsoon (Au t) 
(January) a d I gus • POSt monsoon (November); winter n t ie data thus coll t d 
Office Ch ct· ec e may be sent regularly to MOEF Regional 

' an tgarh and Regional Director CGWB. 
Data on ambient air qualit . . 

. Y and stack emissions shall be submitted to Haryana Pollut1on Control B d . . 

oar once m six months carried out by MOEFINABL/CPCB/ Govemrnent approved lab. 

Vehicular emissions shall b k 

e ept under control and regularly monitored. 
Measu,es shall be taken fo, maintenance of vehicles esed in mining operations and 

in tcansportation of minecal. The vehicles shall be covered with a <aq,au/in and 

shall not be overloaded. The project proponent shall ensure that the vehicle must 
have pollution under control certificate. 

f28J The prnject p,oponent shall take all precautionary measuces during minU,g 

operations for conservation and protection of endangered fauna, if any, spotted in 

the study area. A plan for conservation shall be drawn and got approved from the 

Chief Wildlife Warden of the State before start of mining operations. Necessary 

allocation of funds for implementation of the conservation plan shall be made and 

the funds so allocated shall be included in the project cost. All the safeguard 

measures brought out in the wildlife conservation plan so prepared specific to the 

project site shall be effectively implemented. A copy of action plan may be 

submitted to the HSPCB and MOEF, Regional Office, Chandigarh within 3 
months .. 

f29J As envisage . , . d the Proiect Proponent shall invest at least an amount of Rs. 34.0 

lakh as cost for implementing various environmental protection measures 

(30) 

including recurring expenses per year. . 

[R 25 0 lakh shall be earmarked by the Project proponent for mvestment A sumo s. · · h 

. . -l"ftment activities of the area particularly mt e area CSR on socio economic up I . 

as . . amme of rural women & man provide fhabitat health or education, trammg progr . . . ti 

o , . I should contam prov1s10n or the kit for employment generation. The proposa . . 

. distributions of medicines and improvement m 
monthly medical camps. I I Details of such activity along with 

. . . . the nearby sc 100 s. 
educational facd1t1cs m . CB/SEIAA Haryana before the start of 

. Ian be submitted to HSP time bound act10n P 

f3J J 

operation. earmarked for the labours working 
. . f Rs 15 0 lakh per year ~ T t 

Budgetarv prov1s10n o . . f: Tties such as health ac1 I ) • 
, infrastructure ac1 I 

. tl1c Mine for all necessary . h r. drinking water, medical camps 
111 k' along wit sa1e . . r. Tty fuel for coo mg, samtatt0n iac1 I , 
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and toilets for women crech t· . 
' e or Infants sh Id b 

at the time f CTE ou e made and submitted lo I lSPCB ' o ICTO!SEIAA H 

l321 
p1ov1 e or m1111ng labours. . · d d 1. . . aryana. The housing facilities should be 

A Final Mine Closure Plan alo . . 

ng Wllh details of corpus fund shall be submitted to the SEIAA well within the sti J . . . . . 

l331 
pu ated penod as prescribed 111 the m1nor mineral concession rules 2012 .. 

The project proponent sh n 
a. ensure that the Environment Clearance (EC) letter as 

well as the status of complianc ·f EC d' . 
e o con 1t1ons and the monitoring data are 

{34] placed on company's website and displayed at the project site. 

The project proponent shall ensure that loading in Trucks do not exceed the norms 
fixe.~ by the Transport Department as per relevant rules. 

135] 
The project proponent shall ensure approach roads are widened and strengthened 

as per requirements fu-:ed by PWD and district administration before the start of 
the work. 

136] The project proponent shall ensure supply of drinking water through RO. 

l37] The proj,ect proponent shall strictly adhere to the Sustainable Sand Mining 

Management guidelines issued by MoEF & CC, Gol on 15.03.2016 and shall 

ensure the compliance of the standard environmental conditions prescribed for the 

sand mining in the said guidelines; in addition to the conditions imposed in the 
environment clearance letter. 

(38] The· project proponent shall carry out mining in semi mechanized manner using 

manpower, traclor. trucks, JCB and excavator for king transportation. 

GENERAL CONDITIONS: 

fiJ Concealing factual data or su m1ss1on b . . of false/fabricated data and failure to 

comply with any of the conditions mentioned above may result in with~rawal of 

action under the provisions of the Env1ronment this clearance and attract 

I iiJ 

f iiiJ 

(Protection) Act, 1986. . f k' g shall not be made without 
Any change in mining technology/scope o wor m . 

. . I of the SEIAA. · d 
prior approva . 1· quantum of mmeral an .. d . Ian includmg excava wn, Any change in the calen a.r p 

fivJ 
waste shall not be made. . . h II be carried out for PM10, PM2.s,S02 

. f bient air quality s a 
Periodic monitormg o am . ( . . um 6) shall be decided based 

. ion of the s allons mm1m d 
and NOx monitoring. Locat . features and environmentally an 

. l data, topographical b decided in the rneteorologrca f monitoring shall e 
on t and frequency o CB) Six 1 ·cally sensitive targe s . Control Board (HSP . 
eco og1 State Pollut1on . the 
consultation with the Haryana llected shall be regularly subnutted to 

rts of the data so co Chandigarh. 
monthly repo . he MOEF, Regional office, 
HSPCB/CPCB including l 
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Personnel Working in dusty 
ai'eas shall 

sha(,( also b . . wear protective respiratory devices they e provided with ade . . 

quate trammg and information on safety and health 
aspects. 

Occupational health surveillance 

program of the workers shall be undertaken periodically to observe an.y contract,·ons d 

ue to exposure to dust and take corrective measures, if needed. 

The funds earrnarked r, . . · . 

or env1ronrnental protection measures shall be kept in 
sepacate account and shall no1 be diverted fo, oth" pu'Pose. Yea, wise 

cxpe
nd

iture shall he reported to tbe HSPCB and the Regional office of MOEF 
located at Chandigarh. 

lviii] Tbe project P<Oponent shall also submit six monthly reports on the stat"' of 

compliance of the stipulated EC conditions including results of monitored data 

(both in h"d copies as well as by e-mail) to the nortbem Regional Office of 

MoEF. ,the respective Office ofCPCB, HSPCB and SEIAA Haryana. 

I ix] The above conditions will be enfo'Ced, inte, alia, und" the provision of the Wate, 

(Prevention & Control of Pollution) Act, 1974 the Air (Prevention & Control of 

Pollution) Act, l 98 l, the Environment (Protection) Act, 1986 and the Public 

Liability Insurance Act 1991 (all amended till date) and rules made hereunder and 

also any other orders passed by the Hon'ble Supreme Court oflndia/High Court of 

Haryana and other Court of law relating to the subject matter. 

f xJ The Project proponent should inform the public that the project has been accorded 

Environment Clearance by the SEIAA and copies of the clearance letter are 

avai.iab1e with t11e Haryana State Pollution Control Board & SElAA. This should 

be advertised within 7 days from the date of issue of the clearance letter at least in 

two local newspapers that are widely circulated in the region and the copy of the 

fxiJ 

fxiiJ 

same should be forwar e to . . -J d d SEIAA H"rvana. A copy of Environment Clearance 

. t oponent's web site for public awareness. conditions shall also be put on proJec pr . 

1 als for storage of diesel from All the other statutory clearances such as t le approv 

,. t Civil Aviation Department, I Ch. f Controller of Explosives, Fire departmen, . 
11e ie . be applicable, by A t 1980 etc. shall be obtamed, as may .. Forest Conservation c, 

authority before the start of mmmg Project Proponent from the competent 

operation. . ental angle only, and does . EC is issued from the env1ronm 
That the grant of this . h t tutory obligations prescribed 

. ro oneut from the ot er s a 
not absolve the project p p . Ii The sole and complete 

r an other instrument m orce. 
under any other law o y . . I 'd down in all other laws for the 

I with the cond1t:1ons a1 
responsibility. to comp y . /unit/project proponent. Any appeal 

. r. ts with the industry .. 
time being m iorce, res . . h the National Green Tribunal. ii 

I J nee shall he wit . t th1's environmenta c eara agams 
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prefon-ed, within a period of 30 da . . 
G . ys as prescnbed under section I 6 of National 

reen Tribunal Act, 20I0. 

lxiiil The methodology of m· · t . • 

tnmg Sila(J be strictly as per orders passed by Hon'blc 
N GT/ Hon 'ble Supreme Court from time to time. 

lxivj The Project Proponent shall not disturb/damage the position of studs io river bed 

a
nd 

al~o not to damage the river banks and not to degrade the river bed in any 
manner. 

[xv) Any area which has been banned by ,my authority/courts shall not be used for 
mining activity. 

l xvi} Distance of mining to be maintained from Pucca Hydraulic structure/ Bridges shall 

be as per approved mining plan/ guideline issued by MoEF & CC/ Court Orders. 

[xvii} Quantum mining allowed in the river will be actual replenishment or mining 

alloued whichever is less. 

lxviii] The_ PP should set the Probable replenishment checked from the reputed 

institution. 

Memb.fftec' / 
State Level Environment Impact 

Assessment Authority, Haryana, Panch.kula. 

~ 
Endst. No. SEIAA!HR/20.16/ Dated: ...................... . 

1. 

2. 

3. 

4. 

A copy of the above is forwarded to the following: 

The Director (IA Division), MoEF&CC, Gol, Indra Pacyavaran Bhavan, Zor 

bagh Road-New Delhi. 

.. · l ffi Ministry of Environment. Yorests & Climate Change, Govt. The Reg1ona o 1ee, 

of India, Bay's no. 24-25, Sector 31-A, Dakshi11 Marg, Chandigarh. 

Cl . r"Iaryana State Pollution Control Board, C-11. Sector-6, Pkl. The 1am11an. ~ . 
. G I Department Haryana, Chandigarh. The Director General. Mmes & eo ogy 

\ 
Member Secretary, 

State Level Environment Im1>art 
. Haryana Panchkula. Assessment Authority, . ' 
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jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

vlk/kj.k
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 
PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY

la- 886] ubZ fnYyh] c`gLifrokj] vizSy 30] 2015@oS'kk[k 10] 1937
No. 886] NEW DELHI, THURSDAY, APRIL  30,  2015 /VAISAKHA 10,  1937 

पया�वरणपया�वरणपया�वरणपया�वरण, , , , वन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालय 
अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना 

नई �द� ली, 29 अ
ैल, 2015 
काकाकाका....आआआआ. . . . 1141114111411141((((अअअअ).).).).————के� �ीय सरकार, पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उपिनयम (4) के 

साथ प�ठ त, पया�वरण (सरं�ण) अिध िनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (1) और उपधारा (2) 
के खंड (v)  ारा 
द! त शि% त य& का 
योग करत े)ए, लोक िह त म, उ- िनयम के िनयम 5 के उपिनयम (3) के खडं 
(क) के अधीन नो�टस क� अपे�ा से अिभ मुि% त  के प1 चात्, भारत सरकार के त!कालीन पया�वरण और वन मं4ालय 
क� अिधसूचना सं6 यांक का.आ. 1533 (अ), तारीख 14 िसतंबर, 2006 म, िन7 निलिखत और संशोधन करती ह,ै 
अथा�त्:-- 
उ% त अिध सूचना म,,- 
(i) पया�वरणीय अनापि9 (ईसी) क� िविधमा�यता के संबधं म, पैरा 9 पैरा उसके पैरा (i) के ;प म, पुनःसं6या�कत 
�कया जाएगा;
(ii) पैरा (i) इस 
कार सं6या�ंकत �कया जाएगा,-
(क) “और सभी अ�य प�रयोजना? और �@याकलाप& क� दशा म, पांच वष�” शBद& के Cथान पर “और सभी

अ�य प�रयोजना? और �@याकलाप& क� दशा म, सात वष�” शBद& को रखा जाएगा; 
(ख) “तथािप, �े4 िवकास प�रयोजना? और नगर �े4 क� दशा म,” शBद& के साथ 
ांरिभक भाग पर और 

“यथािCथत िवशेषE आंकलन सिमित या राGय Cतर िवशेषE सिमित के परामश�” शBद& के साथ समाH 
होने वाले भाग पर िनJिलिखत शBद& को रखा जाएगा, अथा�त्:— 

ANNEXURE R-6 53

I 

cP.i ~15-!Qil 
~he <.baLette of ~ndia --~ 
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“(ii) �े4 िवकास प�रयाजना? और नगर �े4 [मद 8(ख)], क� दशा म, िविधमा�य अविध केवल ऐसे 
�@याकलाप& तक सीिमत होगा जहां तक �कसी िवकासकता� के ;प म, आवेदक का उ9रदािय!व है : 

 परंतु यह भी �क िविधमा�यता क� यह अविध संबंिधत िविनयामक 
ािधकरण  ारा सात वष� क� अिधकतम 
अविध तक बढ़ाया जा सकगा परंतु यह तब जब�क कोई  आवेदन आवेदक  ारा िविनयामक 
ािधकरण को 
संिनमा�ण प�रयोजना? या �@याकलाप& (अनुसूची क� मद 8) अLतन 
ा;प I और अनुपूरक 
ा;प 1क सिहत 
िविधमा�य अविध के भीतर िविनयामक अविध के भीतर �कया जाता ह ै: 
परंतु यह भी �क िविनयामक 
ािधकरण यथािCथत िवशेषE आंकलन सिमित या राGय Cतर िवशेषE आंकलन 
सिमित इसक िवCतार क� मजंूरी क िलए परामश� भी कर सकगा । 
(क) ईसी क� िविधमा�य अविध के पNात् एक मास के भीतर ऐसे मामल& के िलए िवलंब को संबंिधत िवशेषE 

आंकलन सिमित (ईएसी) या राGय Cतर आंकलन सिमित (एसईएसी) और उनक� िसफा�रश& के आधार 
पर यथािCथित संयु- सिचव पया�वरण, वन और जलवायु प�रवत�न मं4ालय या सदCय सिचव 
एसईआईएए के Cतर पर माफ �कया जाएगा; 

(ख) ईसी क� िविधमा�य अविध के पNात् एक माह से अिधक परंतु ऐसी िविधमा�य अविध के पNात् तीन मास 
से अ�यून ह ै तो ईएसी या एसईएसी क� िसफा�रश& के आधार पर यथािCथित पया�वरण, वन और 
जलवायु प�रवत�न 
भारी मं4ी या अQय� के अनुमोदन से िवलंब माफ �कया जाएगा : 

परंतु यह �क िवलंब क� माफ� के िलए िवCतार हतेु कोई आवेदन ईसी क� 90 �दन क� िविधमा�य अविध के 
पNात् मंजूर नहR �कया जाएगा ।”।  

[फा. सं. ज-े11013/12/2013-आईए-II(I)(भाग)] 
 मनोज कुमार Sसह, संयु% त सिचव 

�ट� प�ट� प�ट� प�ट� पणणणण : मूल िन यम भारत के राजप4, असाधारण, भाग II, खंड 3 उपखंड (ii) म, अिधसूचना सं6 याकं 
का. आ. 1533(अ), तारीख 14 िसतंबर, 2006  ारा 
कािशत क� गई थी और त! प1 चात् उसको िन7 निलिखत 
 ारा संशोिधत �कया गया का.आ. 1737(अ), तारीख 11 अ% तूबर, 2007 ; का.आ. 3067(अ), तारीख 1 �दसंबर, 
2009 ; का.आ. 695(अ), तारीख 4 अ
ैल, 2011 ; का.आ. 2896(अ), तारीख 13 �दसबर, 2012 ;  
का.आ. 674(अ), तारीख 13 माच�, 2013 ; का.आ. 2559(अ), तारीख 22 अगC त, 2013 ; का.आ. 2731(अ), 
तारीख 9 िसतंबर, 2013 ; का.आ. 562(अ), तारीख 26 फरवरी, 2014 ; का.आ. 637 (अ), तारीख 28 फरवरी, 
2014 का.आ. 1599(अ), तारीख 25 जून, 2014; का.आ. 2601(अ), तारीख 7 अ% तूबर, 2014; और 
का.आ. 3252(अ), तारीख 22 �द संबर, 2014 । 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 29th April, 2015 

S.O. 1141(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

Section 3 of the  Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the 

Environment(Protection) Rules, 1986, the Central Government hereby makes the following further amendments  to the 

notification of the Government of India , in the erstwhile Ministry of Environment and Forests number S.O. 1533(E), 

dated the 14th September, 2006 after having dispensed with the requirement of notice under clause(a) of sub-rule(3) of 

rule 5  of the said rule, in public interest,  namely:— 
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In the said notification,— 

(i) Paragraph 9 relating to validity to Environment Clearance (EC) shall be re-numbered as paragraph (i)

thereof;

(ii) in paragraph (i) as so numbered,-

(a) for, the words “and five years in the case of all other projects and activities”, the words “and seven years in

the case of all other projects and activities” shall be substituted; 

(b) for the portion beginning with the words “However, in the case of Area Development projects and Townships” and

ending with the words “consult the Expert Appraisal Committee or State Level Expert Appraisal Committee as the case

may be.” The following shall be substituted, namely:-

“(ii) In the case of Area Development projects and Townships [item 8 (b), the validity period shall be limited only to 

such activities as may be the responsibility of the applicant as a developer: 

Provided that this period of validity may be extended by the regulatory authority concerned by a maximum 

period of seven years if an application is made to the regulatory authority by the applicant within the validity period, 

together with an updated Form I, and Supplementary Form IA, for Construction projects or activities (item 8 of the 

Schedule): 

Provided further that the regulatory authority may also consult the Expert Appraisal Committee or State Level 

Expert Appraisal Committee, as the case may be, for grant of such extension.  

(iii) Where the application for extension under sub-paragraph (ii) has been filed-

(a) within one month after the validity period of EC, such cases shall be referred to concerned Expert Appraisal

Committee (EAC) or State Level Expert Appraisal committee (SEAC) and based on their recommendations, the

delay shall be condoned at the level of the Joint Secretary in the Ministry of Environment, Forest and Climate

Change or Member Secretary, SEIAA, as the case may be;

(b) more than one month after the validity period of EC but less than three months after such validity period, then,

based on the recommendations of the EAC or the SEAC, the delay shall be condoned with the approval of the

Minister in charge of Environment Forest and Climate Change or Chairman, as the case may be:

Provided that no condonation for delay shall be granted for any application for extension filed 90 days after the

validity period of EC.” 

[F. No. J-11013/12/2013-IA-II (I) (part)] 

MANOJ KUMAR SINGH, Jt. Secy. 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) vide

notification number S.O. 1533(E), dated the 14th September, 2006 and amended vide S.O.1737(E) dated the 11th 

October, 2007, S.O. 3067(E) dated the 1st December, 2009, S.O. 695(E) dated the 4th April, 2011, S.O.2896(E) dated 

the 13th December, 2012 , S.O.674(E) dated the 13th March, 2013, S.O. 2559(E) dated the 22nd August, 2013, 

S.O. 2731(E) dated the 9th September, 2013, S.O. 562(E) dated the 26th February, 2014 , S.O. 637(E) dated the 28th 

February, 2014, S.O. 1599(E) dated the 25th June, 2014, S.O. 2601 (E) dated 7th October, 2014 and S.O. 3252(E) dated 

22nd December, 2014.
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ANNEXURE R-7 56

HARYANA STATE POLLUTION CONTROL 
BOARD 

I}{]'~[?@§ Star Complex, Opp. General Hospital, D~i Road, 
Sonepat Ph. 0130- 2236119(0) Email:-

bsp cb 1·0SI·@gmail.com 
E-mail: hspcb@hry.nic.in 

No . HSPCB/Consent/: 313100422SONCTO17999850 Dated :05/111/2022 

T o. 

Mis :.Mis Ultimate Group 

Sand min or mineral quarries of Gyaspur-Rasulpur sand unit at T ehsil Gann aur 

Distri ct onipat H aryana 

Subject: Grant of consent to operate to Mis Mis Ultim a e Group . 

P lease refe r to your apphca on no 17999850 received on dated ~O~ 1-11 - 17 in 

region al office ~ompat.With reference to your above appl ication for consent to operate,11.f/s 

Mis U ltim ate Group is here by granted consent as per following specification/Terms and 

conditions 

Consent Under BOTH .. 
·" "tilt:' 

Period of consent • 0S/01/20'.L - ".3"□/091'.)02 _ 
........... 

Industry Type Mirung and ore beneficati on I 
Category RED 

lnvestment(In Lakh) 613.2S 

Total Lan d A r ea( Sq. 3S000 0 __,,.....,_,_ meter) 

Total Builtup Area(Sq 35000 0 7r II -7 
meter) 

Quantity of effluent. I • J 

1 lllrade 0.0 KL/Day )I II / 
2.D omestic 1.0 KL/Day II II/ 
Number of outlets 1.0 

Mode ofdi~charge 

L□omestic Septic Tank 

2. lllrade --

Domestic Effluent Parameters 

1 NA 

Trade Effluent Parameters 

1 NA 

Number of stacks 1 

Height of stack 

1 NA 

Emission parameters 

I NOX 80 mg/m3 

2 SOX 80 mg/m3 
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3 pm 10 

4. pm '.l.5 

Product Detail~ 

1 Sand 

Capacity of boiler 

I NA 

Type of Furnace 

1 NA 

Type of Fuel 

1 NA 

Raw Material Detail~ 

Sand 

1100 mg/m3 

l6o mg/m3 

I 4124 Metric Tonnes/day 

I Ton/hr 

I 

I 

l4'.l'.l4 Metric Tonnes/Day 

' 
Regio1111l Off,cer, SouipaJ 

Hary,ma State Pollution Co11.trol Board. 

T enns and conditions 

1. The applicants shall mamtam good house keepmg both WI hin factory an d in the premises. 

All hose pipelines values, stqrage t etc sluill ·e leak-proof. In pla11t allowable pollutants 

levels , 1f specified by Sta e Board sho ld be me strict! 

J. Th e appl.tcant/company shall comply with and carry out directive/orders issued by the Board 

in this consent or er at al su sequent t11nes wi out 11eg 1gence of s its part The 

applicant/company shall be liable for such legal action against him as per provision of the 

law/act in case of violation of any order/di.rectives. Issued at any time and or 11011 compliance 

of the tenns and conditions of his consent order. 

3. The applicant shall make an apphcatio11for grant of onsent at least 90 days before th e date 

of expiry of thi.s consent 

4 Necessary fee as prescn e 

alongwith the consent application 

5. If due to any technological improvement or o e~se thi s Board is of opinion that all or any 

of the con di lions referred to above requ red vari ation (including the change of any control 

equipment either 111 whole or in part) this Board shall after giving the applicant an opporturuty 

of being heard vary all or such condition and there upon the applicant shall be bound to comply 

with the conditions so vaned. 

6. The industry shall provide adequate arrangement for fighting the accidental leakages, 

discharge of any pollutants gas/liquids from the vessels , mechanical equipment etc. whi ch are 

likely to cause environment pollution. 

7. The industry shall comply noise pollution (Regulation and control) Rules. J000. 

8. The industry shall comply all the di.rection/Rules/Instructions as may be issued by the 

MOEF/CPCB/H ~PCB from time to tun e. 

9. Th e industry shall ensure that various characteristics of the effluents remain within the 

tolerance limits as specified m EPA Standard and as amended from time to time and at no time 

the concentration of any characteristics shoul d exceed these limits for discharge. 

10. The industry woul d immediately submit the revised application to the B oard in the event of 

any change in the raw material in process , mode of treatment/discharge of effluent. In case of 
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change of process at any stage during the consent period, the industry shall submit fresh 
consent application alongwith the consent to operate fee , if found due, which may be on any 

account and that shall be paid by the industry and the industry would immechately submit the 

consent application to the Board in the event of any change during the year in the raw material, 

quantity, quality of the effluent, mode of discharge , treatment facilities etc 
11. The officer/official of the Board shall reserve the right to access for the inspection of the 

industry in connection with the various process and the treatment facilities The consent to 
operate is subject to review by the Board at any time. 

l'.l . Permissible limits for any pollutants mentioned in the consent to operate order should not 

exceed the concentration permitted in the effluent by the Board. 
13. The industry shall pay the balance fee , in case it is found due from the 111dustry at any time 

later on. 

14. If the 111dustry fails to adhere to any of the conditions of this consent to operate order, the 

consent to operate so granted shall autom-atically lapse. 
15. If the industry is closed temporarily at its own, they shall inform the B oard and obtain 

permission before,i:estart of the wuL 

16. The industry shall comply all the Directions/ Rul es/Instructions issued from time to time by 

the Board. 

Specific Conditions : 

1.CTO so granted wi 

deemed cancelled if any such violation come to the notice of the Board at any stage and the 
CTO so granted will not affect the prosecution actton to be irul:lated agamst the unit for such 

past violations caused by the unit. '.l . Unit will not change the quantity of domestic 

effluent/trade effluent/ air emissions sources without prior penn ission of the Board 3 Unit will 

obtain all necessary clearance from all concerned departments. 4. The unit will operate its 

pollution control devices regularly and will mamtain p oper logbookJor the same. 5. Unit will 

obtain necessary Authonzatton HWM Rules. '.l016& will apply for CTO renewal at least 90 
days before expiry date of OTO 6 Umt will ma.intaur good housekeeping and will comply 
with the provision$ of S\VM Rules. _Qt 6. 7 Urut will deposit balance fee , if any foun d at any 

stage pending against the urut. 8. Unit ill comply with all the direction issued time to time by 
HSPCB, CAQM, Hon 'ble NGT, Hon' ble PunJab &Haryana High Court, Hon 'ble Supreme 

Court of India and other concerned authonttes . KAMAU IT 
SIN GH 

____ .. ,_ 

-~-,---- ---
Regio11al Officer, So11rpaJ 

Ha,ya1,a State Pollution Co11trol Board. 
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Saurabh <saurabhrajpal.sc.aor@gmail.com>

Reply/ Objection on Behalf of Respondent No.6 n the matter of Munish Son of
Amar Singh Vs. Haryana State Pollution Control Board & Ors Original Application
269 of 2023
1 message

Saurabh <saurabhrajpal.sc.aor@gmail.com> Wed, May 22, 2024 at 8:36 PM
To: rkhuranalegal@gmail.com, narenderpalsingh@gmail.com

Sir, 

Please find attached the Reply/Objection on behalf of the Respondent No. 6 in the matter of Munish Son of Amar
Singh Vs. Haryana State Pollution Control Board & Ors Original Application 269 of 2023

Further, consider this email as proof of service in the aforesaid matter.

Regards, 
Saurabh Rajpal Advocate (AOR) 
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